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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1356 OF 2024

..... Applicant

Bablu

Versus

AT m of Uttar Pradesh & Ors. Respondents
24

DAVIT ON BEHALF OF THE RESPONDENT NO. 2, UTTAR
PRADESH POLLUTION CONTROL BOARD -

%mesh Kumar Singh, aged about 44 years, S/o Sri Bal Ram Singh,

presently posted as Regional Officer, Uttar Pradesh Pollution Control Board

(hereinafter “UPPCB”), Sonebhadra, Uttar Pradesh, do hereby solemnly

affirm and state on oath as under:

" (®N.Sena, . ; . p
i S _ That I, the deponent in the official capacity mentioned above, am

acquainted with the facts and circumstances of the case and as such

competent and authorized to swear this affidavit.

2. That vide its order dated 10.12.2024 this Hon’ble Tribunalhas passed

the following directions:

8 To ascertain the correctness of the allegations made in the

OA, we appoint a Joint Committee comprising the representative of the
Member Secretary, CPCB, RO, MoEF&CC, Lucknow and the District
 Magistrate Sonbhadra, who will act as the Coordinating Agency. The
Joint Committee will visit the site will ascertain the extent of mining
area covered by the said mining

that has been done, the depth and the
responsible for it. The Joint Committee will

9
”*"" \ ') and the persons/entities

r-: 4,
i\;_ S q::: '5@ :.' + submit the report before the Tribunal within eight weeks.
'\.‘( j.\"\_ .'\, . b I_.
VN v g f 9. Counsel for the applicant is directed to supply a copy of the
A /' OA with a complete set of annexure to the Counsel for Respondent No.

RIS 6 within three days.
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10. List on 04.02.2025. "

3. That, in compliance of above, Joint Committee report dated
31.01.2025, has been submitted by District Magistrate, Sonbhadra
before Hon’ble NGT Tribunal, New Delhi.

A true copy of Joint Committee Report dated 31.01.2025 is annexed

herewith and marked as Annexure R2/1.

4, During Joint Committee inspection no mining activity was found on the

lease.

5. The Joint Committee has made following recommendations:

Project Proponent should comply the Environmental Clearance
and Consent to operate conditions strictly.

b. Project Proponent should conduct/execute the scientific/
environmentally sound mining activity as per EC conditions.

The District Mining Department and UPPCB should ensure the
strict compliance of EC/CTO conditions and sustainable mining

plan.

d. Project Proponent should obtain the NOC from the Ground water
department for the of ground water.

Project Proponent should develop the boundary of the lease
mining area and install pillars with geo-coordinate as per mining

plan.

Project Proponent should have done regular health check-up of
the worker involved in the mining activity as per EC conditions,

. Project Proponent should submit the third-party monitoring report
as per EC conditions.
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h. Project Proponent required to developed green belt within the
Jease area on priority basis as per EC/CTO conditions.

i As the Project Proponent has done mining outside the lease area,
therefore. District Mining Department and UPPCB should take

suitable action as per rules.

j. Joint Committee in view that the local administration may also
explore the possibility to construct internal road by using DMF
fund to avoid smooth transportation, reduce dust emission within

the mining area...”

That as per records available in this office, above concerned Mining
leased i.e. Shri Arun Kumar, project proponent (PP) has obtained
Environmental Clearance (EC) from DEIAA for Dolo stone mining
project vide letter dated 20.05.2016 at Gata No. 5471, 5472 Ka, 5424,
5425, 5426, 5427Ka, 5428 & 5429 Village-Billi Markundi, Tehsil-
Robertsganj, Sonebhadra, U.P. having leased area of 4.99 Acres.

A true copy of the Environmental Clearance dated 20.05.2016 is

annexed herewith and marked as Annexure R2/2.

That the consent to operate (CTO) has been issued by the Uttar Pradesh

Pollution Control Board to above mining lease for production of
Building Stone(Dolo Stone)@40000 Cubic meters/Year vide ref. No.
198428/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/

Arun mining lease at Gata No. 5471, 5472ka, 5424, 5425, 5426,
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5427ka, 5428 and 5429, Village- Billi Markundi, Tehsil- Robertsganj.
Sonbhadra) vide letter Ref. No. G0084/Shri Arun Kumar/CTO/2025
dated 22.01.2025 seeking submission of Compliance Status of CTO
and EC conditions.

A true copy of the letter dated 22.01.2025 is annexed herewith and

marked as Annexure R2/4.

9. The Hon’ble NGT vide its order dated 04.02.2025, instructed

following:
“.....4. Learned Counsel appearing for Respondent no.2-UPPCB

submits that the report of the joint committee will be dully considered

by it and needful be done.

5. It will be open to all the parties to file objections to the report

of the joint committee if they so desire ™

6. Proxy Counsel appearine for respondent no.6 has sought
; Pl s

accommodation on the ground that arguing Counsel is unwell today.

10. The Project Proponent has vide its letter dated 26.04.2025 submitted

the Compliance report of Environmental Clearance and Consent to

operate. A copy of compliance report of dated 26.04.2025 submitted by

W

1*“‘\@:‘ :

w LY, '

%@“"' ’g

% ¥ letter dated 02.04.2025has been issued to the Project Proponent by

x~_—_~ UPPCB vide ref. No. G0386/0A No. 1356/2025, seeking clarifications,
regarding violation of Statutory Distance norms.

A true copy of letter dated 02.04.2025 from UPPCB to Project

Proponent is annexed herewith and marked as Annexure R2/6.

Project Proponent is annexed herewith and marked as Annexure
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The UPPCB officials have conducted the inspection concerned site on
28.04.2025. It is submitted that during the inspection, no representative
of Project Proponent was present and mining was found non-

operational.

A true copy of Inspection Report dated 06.05.2025 is annexed herewith
and marked as Annexure R2/7.

The Project Proponent / mining site was found non-compliant of the
CTO conditions issued by UPPCB and Environmental Clearance
Conditions issued by DEIAA.

It is pertinent to mention here that as per Joint Committee Report dated
30.01.2025, the Project Proponent was found to have excavated excess

quantity of minerals from 2019 to 2025 as per the details mentioned

below:

Sr. EY Excavated Quantity Permitted
No. (Cubic meter) Quantity(Cu.mtr)
1. 2019-20 62,067 40,000
2. 2020-21 46,701 40,000
3. 2021-22 47,003 40,000
4. 2022-23 42,775 40,000
5. 2023-24 40,372 40,000
6. 2024-25 39,995 40,000

vis excess mining done by Project Proponent, a recommendation letter
for issuing Show cause to above mining lease for imposition of
Environmental Compensation has been send to HO, Lucknow by
Regional office vide ref. No. G0561/0.A. No. 1356/2025 dated
06.05.2025.

A true copy of the letter dated 06.05.2025 proposing Environmental

Compensation is annexed herewith and marked as Annexure R2/8.
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15. That a Show Notice was issued to the Project Proponent by UPPCB
vide notice ref. no. H28016/Vritt-2/NGT-746/25 dated 08.05.2025,
regarding imposing Environmental Compensation of INR
99,72,737.50/- and revocation of CTO dated 04.01.2024.

A true copy of Show Cause notice dated 08.05.2025 is annexed

|

DEPONENT

herewith and marked as Annexure R2/9.

VERIFICATION:

TR
on this the .C.’.?....day of May, 2025 that the

contents of above affidavit are true and correct to my knowledge based on
records and information received and believed to be true, no part of it is false

and nothing material has been concealed therefrom.
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ANNEXURE R2/1

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 7
PRINCIPAL BENCH, NEW DELHI
2 T‘Bev Rs.-1 ORIGINAL APPLICATION NO- 1356/ 2024

tPu so'r =¥,
] : ,
bgmtq. FuE AT fria

IN THE MATTER OF: wen ot
o B 194
Bablu Bl T T “ ........
Versus

State of UP. & Ors. .

JOINT COI;rlMITTEE REPORT IN COMPLIANCE TO THE ORDER
DATED 10.12.2024 PASSED BY THE HON'BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN ORIGINAL
APPLICATION NO. 1356 OF 2024 IN THE MATTER OF BABLU VERSUS
STATE OF UP & ORS.

[ Badv Nath S *}/L .......... S/o Shri . P4om: nath Si ”?‘ ..........

aged about S 6years presently posted as District Magistrate, Sonbhadra. do

hereby solemnly affirm and state on oath as under:

1. I say that I am the District Magistrate of the Respondent in the present case
and as such being conversant with the facts and circumstances of the present
case, am competent to swear this affidavit.

__._.?.Q_\ That vide its order dated 10.12.2024 this Hon’ble National Green Tribunal.

\ o ««...8. To ascertain the correctness of the allegations made in the OA, we
g7 oa W //

f *““‘

wpparrlz a Joint Committee comprising the representative of the Member
. 7 1

Joint Committee Report in OA 1356 of 2024 on the behalf of DM, Sonbhadra

~
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Secretary, CPCB, RO, MoEF&CC, Lucknow and the District Magistrate
Sonbhadra, who will act as the Coordinating Agency. The Joint Committee will
visit the site will ascertain the extent of mining that has been done, the depth
and the area covered by the said mining and the persons/entities responsible for
it. The Joint Committee will submit the report before the Tribunal within eight
weeks.

9. Counsel for the applicant is directed to supply a copy of the OA with a
complete set of annexure to the Counsel for Respondent No. 6 within three days.

10. List on 04.02.2025.”

That vide this present original application the applicant has raised a
grievance that Respondent No. 6 has done illegal mining in violation of the
Environmental clearance (EC). It is alleged that Respondent No. 6 had
undertaken hazardous, unscientific, reckless and dangerous mining activities
and had excavated pits up to the depth of 40-50 metres having slopes larger
than 75 degrees.

That in compliance of Hon’ble NGT directions, following members have
been nominated by the concerned departments: -

a. Shri (Dr.) A.K. Gupta, Additional Director/Scientist “E’, MoEF & CC,

; /pm Ledsa N Soedy Shri\Vivek Kumar Singh, SDM, Tehsil-Obra, District-Sonbhadra.

2

Joint Committee Report in OA 1356 of 2024 on the behalf of DM, Sonbhadra
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5, That, to review the factual status of the grievances made by the complainant/
applicant. the joint committee constituted has conducted the field inspection
of concerned mining lease on dated 22.01.2025 The Joint Committee report
dated 29.01.2025 of inspection dated 22.01.2025 is being attached herewith

as (Annexure No.l).

6. That the Annexure annexed to the present accompanying Affidavit is true
copy of their respective original.
7. That the present affidavit on behalf of the District Magistrate, Sonbhadra is

submitted before this Hon’ble Tribunal for kind perusal and consideration.

pdan ol
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Verified at foo k. _L’ﬁ'ﬂi ' on this the 2 day of January, 2025 that the contents of

above affidavit are true and correct to my knowledge based on records and
information received and believed to be true, no part of it is false and nothing

material has been concealed therefrom.

Joint Committee Report in OA 1356 of 2024 on the behalf of DM, Sonbhadra
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Joint Committee Report on
OA No. 1356/2024 in the matter of BabluVs State of UP & Others
Passed by Hon'ble NGT order dated 10.12.2024

I ———

Hon'ble National Green Tribunal, Principal Bench vide its order dated 10.12.2024 constituted
a Joint Committee comprising of the Member Secretary. CPCB, RO, MoEF&CC. Lucknow
and the District Magistrate. Sonbhadra. who will act as the Coordinating Agency. The related

para of said order is reproduced here as under:

“I In this Original Application, the allegation of the Applicant is that Respondent No. 6 has
done illegal mining in violation of the Environmental Clearance (EC). It is alleged that
Respondent No. 6 had undertaken hazardous, unscientific, reckless and dangerous mining
activities and had excavated pits up to the depth of 40-30 meters having slopes larger than 73
degrees.

2 The plea of the Applicant is that Respondent No. 6 was issued EC dated 20.05.2016
permitting the maximum depth of mining pits from the ground level up to 20 metres. But the
said EC condition has been violated. The Applicant has narrated the following violations in
paragraph 14 of the OA is as under: -

a  “As per the point no. 8 of the EC dated 20.05.2016 the maximum depth of the mining
pits from the ground level should be 20 metre or waler level, whichever is less. [t iy
submitted that on the other hand, the project proponent has dug up more than 40-50
melter deep pit resulting in water logging in large scale in the mining pit. The
photographs of the site showing deep pits ranging. from 40-30 metre depth as
ascertainable by photographs itself, are annexed as ANNEXURE A/S (colly).

b The Project Proponent has compromised with the safety as it has not constructed any

slope or benches in the main pit as required under law. And in this regard death of

one worker in 2021 has also occurred on the mining site. In this manner the project
proponent has violated the of Regulation 106 of the Metalliferous Mines Regulations.

1961, twhich are applicable jor all kinds of mining except Coal and Oil) which says

10
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¢ The wwegulated mining activities resulted in serious damage 1o underground water
which has become exposed due to mining at higher depths bevond permissible limits
and became a reservoir which has received all kind of chemicals from blasting, wse of
explosives ete. That the section 25 of the Water Act has been violuted as a water
resource has become polluted

d  There has been no green belt development around the boundary of the leased area
The absence of green belt coupled with drilling and blasting has resulted in fugitive
and dust emissions in the area.

¢ The leased area is just 120-metre away from Vijay dustrial Training Institute swhich
is in violation of minimum distance criteria prescribed by CPCB on May ]2, 2020
The photograph showing this distance is annexed as ANNEXTURE A'10. Further the
CPCB guidelines dated 12.05.2020 regarding the siting criteria of mines from the
public place is annexed as ANNEXURE A/11.

/. Before the starting of mining operations the entire land was a grassland covered with
vegelation having a top soil cover. However same instead of being collected and
stored, has been completely destroved by the indiscriminate mining operations The
satellite imagery showing images before the commencement of mining operations and
current images, are annexed as ANNEXURE A/12(colly). "

3. It is also the plea of the Applicant that the EC in 2016 was issued by DEIAA which in
terms of the judgement dated 13.09.2018 of the Tribunal in the matter of Satvendra Pandey v
MoEF&CC & Ors.. O.A No. 186/2016 was required 1o be reappraised by SEIAA but till now
no reappraisal by the SEIAA has been done and the time limit has expired

4. Learned Counsel for the Applicant during the argument has also referred to Form-1 pugre
34 and has submitted that in respect of the same Gata number, Respondent No. 6 has made
an application for issuance of fresh EC. but he has carried out the illegal excavation before
grant of the EC. It is also submitted by the learned Counsel for the Applicant that Respondent
No. 6 is encashing on the MM-11 Forms by selling the \IM-11 perniits illegally.

" 8.The Joint Committee will visit the site will ascertain the extent af mining that has been

the depth and the area covered by the said mining and the persons entities responsihle

aha A9 VTl
(e 530
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In compliance to said Hon'ble NGT order. the following olficials were nominated from the
concerned departments for Joint Committee:

. DrA.K. Gupta, Scientist-1:, MoEF&CC, RO Lucknow

2. Shri Kamal Kumar, Scientist-L, CPCB, RD Lucknow

3. Shri Vivek Kumar Singh, SDM. Obra. Sonbhadra
Joint inspection of the site was carried out on 22.01.2025 by the Joint Committee. During the
site visit. the Sh. Yogesh Shukla. Surveyor Mining Department. Sh. Arun Kumar, Project

Proponent & Sh. Chandra Shekhar. AEE. UPPCB Sonbhadra were also present.

2. Ficld Observations:
Observations based on Joint Committee inspection and available records are as follows:

i. Shri Arun Kumar, project proponent (PP) has been obtained Environmental Clearance
(EC) from DEIAA for Dolostone mining project vide letter dated 20.05.2016 at Gata No.
5471.5472 Ka.5424.5425.5426,5427 Ka,5428 & 54299 Village-Billi Markundi. Tehsil-
Robertsganj, Sonebhadra, UP having leased area of 4.99 Acres. Copy of the EC is
attached as Annexure-I1.

ii. PP has not provided any information regarding to permission from SEIAA-UP for
Environmental Clearance (EC).

iii. PP has obtained valid consent to operate (CTO) form Uttar Pradesh Pollution Control
Board (UPPCB) from 04.01.2024 to 31.12.2027 under Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act. 1981 for the mining
of 40000 cubic meter Building stone per year. Copy of the Consent to Operate is attached
as Annexure-IIIL.

iv. During the joint visit, representative of Uttar Pradesh pollution Control Board informed
that PP has not applied consent to operate to UPPCB for the period of 07.09.2015 to
03.01.2024.

v. PP obtained mining permission vide letter dated 07.09.2015 from District Mining

Department, Sonbhadra for the period of 10 years which is valid till 06.07.2025. Copy of

12
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| Sr. No. FY Excavated Quantity Permitted Quantity

(Cubic meter) (Cubic meter)

L 201920 | 62.067 40.000

2 | 2020-21 46,701 40,000

3 2021-22 47.003 40,000

A | 202223 42.775 40.000

5. | 202324 40,372 40000

6. | 2024-25 39,995 40,000 "

It is cleared from the above table that the quantity excavated in every year is more than

the permitted quantity,

The mining department has not provided any excavation information for the duration of

07.09.2015 to 2019 by Sh. Arun Kumar (PP).

Mining officer Sonbhadra has inspected the mining lease area on 07.06.2023 and found
that project proponent has mined beyond the mining permitted area & violation of EC
conditions and show cause notice issued vide letter dated 12.06.2023. Copy of the
inspection report and show cause notice is attached as Annexure-VI.

Mining Department has declared total 8 pillar in the mining lease area with geo
coordinate for total lease area 4.99 hectare, but during visit of joint committee has
observed that only one pillar (Pillar H) is installed. List of the Pillar with geo coordinate
is attached as Annexure-VII.

It was observed that PP has conducted the mining outside mining lease area. which is
verified by Joint Committee physically and KML file provided by the Mining Department
is attached as Annexure-VIII.

PP has submitted the mining plan on 23.05.2021 to Directorate of Geology and Mining,
Uttar Pradesh for the mining of Dolostone for lease period of 31.05.2016 to 30.05.2026.
Copy of the Mining plan is attached as Annexure-TX.

Joint committee observed that the no mining activity going on the lease during inspection.
Joint Committee observed that the project proponent (PP) not complying the following
itions of mining plans which include: -

Mining will be done within the mining boundary. limits of 7.5m wide strip all
along the lease boundary will left out.

Bench height will be kept at 6m.,

13
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3. Width of ultimate bench will not be less than bench height: however. working
beneh will have a width around 12-15m.

4. The run-off mine will be dispatched to crusher and then job site.

ta

any.
6. Top soil if any will be scraped out and used maintaining the road.
7. Overall slope of pit shall be maintained 45degree & No proper Ramp was
observed during the visit.
8. Lessee will be well equipped with all required equipments as stated in LOI such as
computer. Printer, Weight bridge. CCTV Camera elc.
PP has operated one bore well on site without having NOC from State Ground Water
Department, however, PP has informed that he has applied for the NOC on dated
10.01.2024. Copy of the application is attached as Annexure-X.
During visit joint committee has observed that the huge water logging approx. 12-15 m in
the lease mining area and mining done beyond the boundary. As observed during visit the
pits were excavated upto depth of 35-45 m,
PP has informed that they are pumping out the water stored in mine pit to nearby area by
using two submersible pumps, without any permission,
Joint Committee has observed that the PP has not conducing water sprinkling in mining
area as well as on road for the dust suppression,
Joint Committee observed that there was no fencing/boundary around the leased mining
area.
Joint Committee has observed that the PP has not developed green belt within/near
mining area,
It was observed that the ITI college is around 100 meter away from the mining site the
copy of the lakhpal report is attached as Annexure-XI.
The information provided by the local Police Department that there was no any
causality/death record during the mining activity in said mining lease area during year
2021. Copy of the letter is attached as Annexure-XIL

PP has installed 01 no. 160 KVA enclosed type DG set with acoustic enclosers without

appropriate stack height and without NOC from Uttar Pradesh Pollution Control Board,

Development includes only removal of top weathered layer and soil patches if

14
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PP has not conducted any monitoring of Effluent/Ambient Air by third party.

XXV.

xxvi. Joint committee observed that in this mining area due to mining activities huge dust
emissions occurred and all trees / greeneries are covered with white mining dust.

xxvii. Joint committee has collected surface water samples of the mining pit and analysis of
samples carried out in Lab of CPCB RD Lucknow & UPPCB. Lucknow. the results are as
below. Copy of the lab report is attached as Annexure-XIIL

S.No.  Parameter Unit | Analysis Results
T pH . 7.29
R BOD [ melL 6.60
3 CoD mg/L 28.1
4 TSS mg/L 88.2
5 Heavy metals mg/L Cr-ND. Ni-ND, Cd-ND.
. I Pb-0.0734. Fe-0.2933
ND-Not Detected
xxviii.  Joint committee observed that almost all mining lease in said area doing mining in same

way which causes huge dust emission and resulted deposition of dust upon trees and

nearby plantation/vegetations.

3. Factual information of the issues raised by the applicant: -

Sr. No.

Issues Raised by A;;pIiEa_m

Factual Information as on 22.01.2025

Prasiadh?
(bt »- ®)
““' v 'v"l'll
Dﬁ‘“.'-"‘ .

The  Project -f’mpum'm

The project proponent hus dug up
more than 40-30 meter deep pit
resulting in water logging in large

scale in the mining pit

has
compromised with the safety as it
has not constructed any slope or
benches in the main pit as required
 under law. And in this regard death
‘1;;_/ one worker in 2021 has also

sccurred on the mining site. In this

.:,J_,‘,t‘.. L -
'd*uiu-“x"';‘! "

During visit joint committee has observed
that the huge water logging approx. 12-15
m in the lecase mining area and mining
done beyond the boundary. As observed
during visit the pits were excavated upto
depth of 35-45 m.

appropriate mining plan and scientific

department.

Project Proponent is not executing the

mining which is submitted o mining |
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manner the project proponent has

violated the of Regulation 106 of the

Metalliferous  Mines  Regulations,

1961, (which are applicable for all |

kinds of mining except Coal and Oil)
which savs that mining should be
carried out  with

henches and stopes

formation of

'.“l'{.’ wnre, ’Hifﬂt‘.’if H?hi‘fﬂ 4 acrh'fﬁ(’.\'
8 K
dunmz:r: fo

which  has

resulted in  serious

underground  waler
become exposed due to mining at
higher depihs beyond permissible

limits and became a reservoir which

has received all kind of chemicals

from blasting, use of explosives eic.

That the section 25 of the Water Act

has bheen violated as a water

resource has become polluted.

Joint committee was observed that the
| mining is executed in 35-45 meter depth
without developing any benches. as
| resulted the water logging was observed

| in the mining lease area up to 12-15m.

There has heen no green bell

development around the boundary of

the leased area. The absence of
green belt coupled with drilling and
blasting has resulted in fugitive and

dust emissions in the area.

| green belt at boundary of the leased

Joint Committee has observed that the

Project proponent has not developed any

mining area as well as no water sprinkler

| was observed. ||

|
|

The leased area is Just 120-metre

away from Vijay Industrial Training

Institute which is in violation of |

minimum distance
prescribed by CPCB on May 12,

2020

criteria |

| As per the Report provided by the |
Lakhpal revenue office as well as joint
committee has observed that the ITI
institute is 100 meter away from the

| above said mining site as Annexure-XI

Before  the starting  of  mining
aperations  the entire land was u

rassland covered with vegetation

It was observed by the joint committee
that there was no storage of top soil was

present near the mining site.

16
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Chaving a top soil cover. However | It was informed by the Lakhpal that there |
|.\mm- instead of being collected and | was no grass land  registered in  the
stored,  has  been  completely | revenue department. The copy ol the |
destroved by the indiscriminate | report is attached as Annexure-XI1

mining  operations.  The  satellite

imagery showing images before the

commencement of mining operations
and current images

7. |3 Iris also the ,r;'h*u :J_,-' the Tp;?;'cu;f—[ l_)uTng visit prnjcc_t proponent has not 1
that the EC in 2016 was issued by | provided the Environmental Clearance
DEIAA  which in terms of the | obtained from SEIAA.
judgement dated 13.09.2018 of the |
Tribunal in the matter of Satyendra
Pandey v. MoEF&CC & Ors., QA
No. 186/2016 was required to be
reappraised by SEIA4 bwt till now
no reappraisal by the SEIAA has
heen done and the time limit has

expired.

3. Recommendations:
Based upon the above field observations, Joint Committee recommends as below:

a) Project Proponent should comply the Environmental Clearance and Consent to Operate
conditions strictly,

b) Project Proponent should conduct/execute the scientific/ environmentally sound mining
activity as per EC conditions,

¢) The District Mining Department and UPPCB should ensure the strict compliance of
EC/CTO conditions and sustainable mining plan,

d) Project Proponent should obtain the NOC from the Ground water department for the

§OW Proponent should develop the boundary of the lease mining area and install pillars

h gel\ coordinate as per mining plane,

Prasiatn th Soney\((
- ﬂl‘ * L] *
.y ',‘,‘ >

o ol
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I'roject Proponent should have done regular health check-up of the worker involved in the
mining activity as per EC conditions,

Project Proponent should submit the third-party monitoring report as per EC conditions.
Project Proponent required to developed green belt within the lease area on priority basis
as per EC/CTO conditions.,

As the Project Proponent has done mining outside the lease area. therefore. District
Mining Department and UPPCB should take suitable action as per rules.

loint Committee in view that the local administration may also explore the possibility to
construct internal road by using dmf fund to avoid smooth transportation. reduce dust

emission within the mining area.

1

(Kamal Kumar) (Dr A.K.Gupta) {Vivek I\'un{ur Singh)
Scientist-I Scientist-E SDM
Central Pollution Control MoEF&CC. Obra. Sonbhadra

Board, RD Lucknow RO Lucknow

18


aoramitkumar@gmail.com
Typewritten text
18


416

19

Pictures of site visit

T4 L
Pillar

Inspecting Team
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Item No. 05 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 1356/2024
Bablu Applicant

Versus

State of UP & Ors. Respondent(s)

Date of hearing: 10.12.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Khurana & Mr. Hasil Jain, Advs. for Applicant

Respondent:  Mr. Shailesh Kumar Pathak & Mr. Shivam Tripathi, Advs. for R - 6

ORDER

1. In this Original Application, the allegation of the Applicant is that
Respondent No. 6 has done illegal mining in violation of the Environmental
Clearance (EC). It is alleged that Respondent No. 6 had undertaken hazardous,
unscientific, reckless and dangerous mining activities and had excavated pits up

to the depth of 40-50 metres having slopes larger than 75 degrees.

2. The plea of the Applicant is that Respondent No. 6 was issued EC dated
20.05.2016 permitting the maximum depth of mining pits from the ground level
up to 20 metres. But the said EC condition has been violated. The Applicant has

narrated the following violations in paragraph 14 of the OA is as under:-

“a. As per the point no. 8 of the EC dated 20.05.2016 the maximum
depth of the mining pits from the ground level should be 20 metre or
water level, which ever is less.

It is submitted that on the other hand, the PP has dug up more than
40-50 metre deep pit resulting in water logging in large scale in the
mining pit. The photographs of the site showing deep pits ranging
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from 40-50 metre depth as ascertainable by photographs itself, are
annexed as ANNEXURE A/ 8 (colly).

b. The Project Proponent has compromised with the safety as it has not
constructed any slope or benches in the main pit as  required
under law. And in this regard death of one worker in 2021 has
also occurred on the mining site. In this manner the PP has
violated the of Regulation 106 of the Metalliferous Mines
Regulations, 1961, (which are applicable for all kinds of mining
except Coal and Oil) which says that mining should be carried out
with formation of benches and slopes. The non formation of benches
is clear from the photographs already annexed as above.

The Metalliferous Mines Regulations, 1961 related to the
mining through formation of benches and appropriate slope is
annexed as ANNEXURE A/ 9. (relevant page is of this Petition).

c. The unregulated mining activities resulted in serious damage to
underground water which has become exposed due to mining at
higher depths beyond permissible limits and became a reservoir
which has received all kind of chemicals from blasting, use of
explosives etc. That the section 25 of the Water Act has been
violated as a water resource has become polluted.

d. There has been no green belt development around the boundary of
the leased area. The absence of green belt coupled with drilling and
blasting has resulted in fugitive and dust emissions in the area.

e. The leased area is just 120-metre away from Vijay Industrial
Training Institute which is in violation of minimum distance criteria
prescribed by CPCB on May 12, 2020. The photograph showing this
distance is annexed as ANNEXURE A/10. Further the CPCB
guidelines dated 12.05.2020 regarding the siting criteria of mines
from the public place is annexed as ANNEXURE A/ 11.

f Before the starting of mining operations the entire land was a
grassland covered with vegetation having a top soil cover. However
same instead of being collected and stored, has been completely
destroyed by the indiscriminate mining operations. The satellite
imagery showing images before the commencement of mining
operations and current images, are annexed as ANNEXURE A/ 12

(colly).”
3. It is also the plea of the Applicant that the EC in 2016 was issued by
DEIAA which in terms of the judgement dated 13.09.2018 of the Tribunal in the
matter of Satyendra Pandey v. MoEF&CC & Ors., O.A. No. 186/2016 was
required to be reappraised by SEIAA but till now no reappraisal by the SEIAA

has been done and the time limit has expired.

4. Learned Counsel for the Applicant during the argument has also referred
to Form-I page 34 and has submitted that in respect of the same Gata number,
Respondent No. 6 has made an application for issuance of fresh EC, but he has

carried out the illegal excavation before grant of the EC. It is also submitted by
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the learned Counsel for the Applicant that Respondent No. 6 is encashing on the

MM-11 Forms by selling the MM-11 permits illegally.
S. Issue Notice to the Respondents.

6. Shir Shailesh Kumar Pathak, Counsel accepts the Notice on behalf of

Respondent No. 6 and seeks four weeks to file reply.

7. The Applicant is directed to serve Respondent No. 1 to 5 and file affidavit

of service at least one week before the next date of hearing.

8. To ascertain the correctness of the allegations made in the OA, we
appoint a Joint Committee comprising the representative of the Member
Secretary, CPCB, RO, MoEF&CC, Lucknow and the District Magistrate
Sonbhadra, who will act as the Coordinating Agency. The Joint Committee will
visit the site will ascertain the extent of mining that has been done, the depth
and the area covered by the said mining and the persons/entities responsible
for it. The Joint Committee will submit the report before the Tribunal within

eight weeks.

9. Counsel for the applicant is directed to supply a copy of the OA with a
complete set of annexures to the Counsel for Respondent No. 6 within three

days.

10. List on 04.02.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

December 10, 2024
Original Application No. 1356/2024
A..
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AL . uugwmmm'ilx, Sunchhndra
Office of the Distriey Maglstratc, Soncbliudra
Fa: 08444-224566 12 mall, dimnsonblwlrugggmail.con
Ref No. 98 MaryWDEIAAISBRA016

- Date: g0 #T 206

Sri Arun Kumar
Slo Sr Akhileshwar Prasad
R/0-Vill.-Kharatiya Teh.-Robertsgan,
District-Sonebhadr, U.p,
Sub: Regarding Environmental Clearanes for Proposed™1ioioStone Minlag Project
:,lmf;tmﬁl‘o. b.:l?l‘ S4T2 K, 5424, 5425 5426, S427Ka, 5428 & 5429
arkundl, Tehsll-Roberts n}, Sonebhadra, U.p,
 Acre gan), Sonebhadra, (Leased

Dear Sir,

Please refer to your letter dated 14/10/2015 addressed to the Chairman/Secretary,

SEAC, Directonate of Environment, Lucknow, The Proposal Transferred to DEIAA
Sonebhadra. after MoEF Notification D

sted 15/01/2016. The District Level Commitiee
Wdﬂedﬂ;emtterhiumuetingheldundttedﬂmmlﬁ.Apmhﬁonmm
w&mmﬁmmwuorupmmm
documents, presentation made

during meeting dsted 29/04/2016 and reply to the queries
ni:dbytthElMSBR,huhfumedtoDElM SBR that:
1.

The environmental clearance is sought for DoloStone Mining project at Gata No.

5471, 5472 Ka, 5424, 5425, 5426, 5427Ke, 5428 & 5429 Village-Billi Markundi,

Tehsil-Robertsganj, District-Sonebhadra, Uttar Pradesh (Leased area4.99 acres).

Mining Lease area was granted by District Magistrate, Sonbhadra vide leteer no.-

838 /@f /2015 RA1% 07.09.2015

3. 40,000 Cubicmeter Dolostone is proposed to mine annually according to approved
mining plan and validity of mining plan is valid up to 5 years from the date of deed

execution, .

The water requirement will be limited to 1.00 KLD from water tanker and borewells

for drinking, 3.00 KLD for sprinkling on haulage route for dust suppression and 1.00

KLD for plantation or others.

During operation the maximum no. of workers will not be more than 30,

. The Project activity are not covered under general conditions, because its belong to

B2 Category, under MoEF notification dated 15/01/201 6 and 20/01/2016.

The mining will be opencast type and carried out semi mechanized.

The ultimate depth of mining will be restricied b 20 mir/water level, whichever is

less.

The mining operation will not be carried out in safety zone of any bridge or

embankment or in eco-fragile zone such as habitat of any wild fauna.

. Regarding the project no liligation is pending in any court.
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This project does not attract any of the

project specified in EIA Notification 14/09 ;;;:ral conditions applicable on Miing

The Project proposal f;
and 20/0 ID%T:O Bm‘;'i“_“:ﬂ‘ 0 Cmgmy of MoEF Nolification dated 15/0172016
' " the sbove said project, the District Level Environment

Impact A
gr:m ‘hcssgnssr.nem Authority (meetings held on dated 29/04/2016) has decided to
vironmental Clearance to his project proposal subjec! to effective

implementation of the followin : _
General Conditio 8 goneral end specific condiions:

&

12,

Th‘? environmental clearance is subject to allotment of mining lease in favour of
project proponent by District Administration/Mining Depantment
Forest clearance shall be taken by the proponent as necessary under laW- ¢
3. Any addition of the mining ares, change of Khasra numbers: ot
capacity, change in mining technology, modemization and scOP of working
again required prior environmental clearance &s per EIA notification, 20&_6.“_aj i
4. No change in the calendar plan including excavation, quantum of min
waste shall be made. v
5. Mining will be camicd out & per the approved mmfﬂi,p;mbénmw:i; fsin"ﬂ
“iolation of ming i, the Envronmetal Cearte ey

. qablished i ne 85
6 ;‘:u?ﬂ::ign air quality monitoring stations shall be established in the core ZOi

e . of
i ‘ SPM, SO;, NOy monitoring: Location of the
well as 1In the buffer zfme for RSPM, |

f

o cally sensitive targets and frequency ©
i Jly and ecologically _

e & et;:l btz undertaken in consultation with the State Pollution Control

monitor® e data for criteria pollutants shall be regularly up loaded on

d. The moni

A i Iso displayed at website .
pany s.webs:?u and : 50 (RgpM o e0n N0 o b toglirty

amblent 8 O MoE 4 the State Pollution

B cgiona office, MoEF, Ool, LUSKIOH =
i entral Pollution Control Board once in snf months.
S + quality at the boundary of the mine premises shall confirm to the
= A biest ':ed in MoEF notification n0. GSR/826(E) dt. 16.11.2009.
) e dust emissions from all the sources shall be controlled regularly. _\‘{g;.tc,r, i
Fvsm.w arrangement on haul roads loading and unloading and &t transfer pQLntS Hye

n i -
SPr'l{‘bfpm,md and properly maintained. oy
sh:”um shall be taken for control of noise levels below 85 dBA in the-'\_work
::vi:op,mcm. Workers engaged in operations of HEMM, etc. shall be provided
with ear plugs/muffs and health records of the workers shall be maintained.
(ndustrial waste waier (workshop and waste water from the mine) should be
properly cnllecteg, treated so as to conform to the standards prescribed under GSR
sl

e (Eg.f": 1 '“;:- Is?ilnbtd 31* December, 1993 or as amended from time to
time. Uil a glcm p a il‘lﬂa"ed bc " " L :
Personal working in areas shall be provided :‘:{: dls‘:hﬂl:gc of w;.]rkshop effluents.
mask and they shall also be imparted adequat e ‘cc{we ' C.Sp}ratory devices like
and health aspects ¢ training and information on safets
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'f.pecml mceasures shall be ado
mpacts of mining activities,

The lrans
Pl‘OVisionp:::::n]I: of the materiuly shall be limited to day lwurs time only.
— made for the housing the labourers within the site with all
Ty intrastructure and facilitles such as fuel f ile toi

dinking water, siodloal b as fuel for cooking, mobile toilets, safe
. » medical health care, créche etc. The housing may be in the form of
< SSOWY structures to be removed after the completion of the project.

e scp:ul‘l‘:cuﬁ::lr:)hnmaml I]\da;mgomunl Cell with suitable qualified personnel shall

= r the control of a Senlor Executive, who will re i

Head of the Organization. ndadre®
Ihe Project Proponent shall Inform to the Regional Offics, MoEF, Gol, Lucknow
and State Pollution Control Board regarding date of financial closures and final
approval of the project by the Concerned authorities and the date of start of land
development work.

A copy of the environmental clearance shall be submitted by the Project Proponent
to the Heads of the Local Bodies, Panchayat and Municipal Bodies as applicable in
the matter. '

The Project Proponent has to submit half yeurly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the
DEIAA, SBR. on 1" June and 1* December of each calendar year.

The DEIAA may alter/modify the above conditions or stipulate any further
conditions in the interest of environment protection.

Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environment (Protection)
Act, 1986.

Specific Conditions

1.

2.

Norms of Transport Department/PWD shall be strictly followed during
transportation of minerals.
haul road shall be madc motorable.
“orest NOC shall be obtained prior to start of work.
zate Social Responsibility (CSR) plan along with budgetary provision of 5%

x| cost shall be prepared and approved by Board of Directors of the
D copy of resolution as above shall be submitted to the authority along
‘A% Iheneficiaries with their mobile nos/address.
32" fonmental Clearance does not create or verify any claim of applicant on

i c‘pﬁpossd site/activity.

This environmental clearance shall be subject to valid lease in favour of project

proponent for the proposed mining proposals. In case, the project proponent does .

not have a valid lease, this environmental clearance shall automatically bocom'e

. PO el

null and void. e Tl

The Environmental clearance will be co-terminus with the mining lease ;P“\,"d -
No two pits shall be simultancously worked i.e. before the first is exhausted and -
reclamation work compleied, no mineral bearing arca shall be worked.

. e

=y

pted to prevent the nearby settlements [rom the
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After exhausting the first mine pit and before gtarting mining operations in th ney
pit, reclamation and plantation works in he exhausted pit Shn.ll be cnmPIeted s
to ensure that reclamation, forest cover &nd vegetation ¢ visible during the firg

year of mining operations in the next pit. This process Wil follow till the last pirjs
exhausted. Adequate rehsbilitation of mincd Pi shall be completed befOre &1y ney,

ore bearing area is worked for expansion. o

Adequate buffer zone shall be maintained between WO consecullve mineral

bearing deposits. _

Sprinkling of water on haul roads to control dus! will be ensured by the project

proponent.

Green belt development shall be carrled out considering CPCB guidelines

including selection of plant species and in consultation with the local

DFO/Agriculture Department. Herbs and shrubs shall also form a part of
afforestation programme besides tree plantation. The company shall involve local

people for plantation Programme. Details of year wise afforestation programme
including rehabilitation of mined out area shall be submitted to the Regional
Office, MoEF, Gol, Lucknow and DEIAA SBR every year.

Blast vibration study shall be conducted and a observation report submitted to the
the Regional Office, MoEF, Gol, Lucknow and UPPCB within six months. The
report shall also include measures for prevention of blasting associated impact on
nearby houses and agricultural fields.

Controlled blasting techniques. with sequential blasting shall be edopted. The
blasting shall be carried out in the day time only.

Appropriate arrangement for shelter and drinking water for the mining waorkers has

to be ensured at the mining site.

Maintenance of village roads used for transportation of minerals are to be done by

the company regularly at its own expenses. The roads shall be block topped.

Rain water harvesting shall be undertaken to recharge the ground water source.

Status of implementation shall be submitted fo the Regional Office, MoEF, Gol,
Lucknow, UP Pollution Control Board and DEIAA SBR within six
thereafter every year from the next consequent year.

Measures for provention and control of soil erosion and management of silt shall

_1 Protection of dumps against erosion shall be carried out with geo
-\ or other sultablc material, and thick plantation of native trees and

Nall be carried out st the dump slopes. Dumps shall be protected by

months and

““Adequate number of Check Dams and Gully Plugs shall be constructed across -

seasonal/perennial nallahs, if any flowing through the ML %

De-silting at regular intervals shall be carried out. el

Garland drain of appropriate size, gradient and length shall be constructed fo bo‘

mine pit and for waste dump and sump capacity shall be designed keepi rs th - -

s:l‘et‘y margin over and above peak sudden rainfall (based on 50 Y“NI; ng 50%

maximum discharge in (he ared adjoining the mine site. Sump caPﬂcit; SI::[) :lnd
ais0

-~ 4 ~
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provide adequate
Sedi : tention
s"::;‘::\::uon p.i(s shall be c“::t:i‘:’:m:ll allow proper setting of silt material.
Gro gular interyyls, ul the comers of the garlund drains and de-
I und and surface water, if o
ease) shall be regularly mon] ny in and near the core zone (within 5.0 km of the
lcli\fi;y and records mn’un:; ‘:d“!d for contamination and depletion due to mining
Regional Oftice, MoEF, G |n . The monitoring data shall be submitted to the
SBR regularly, Furth » Gol, Lucknow, U.P. Pollution Control Board and DEIAA
drainage in the er, monitoring points shall be located bet he d
Anag direction of flo ween the mine an
maintained. w of ground water shall be set up and records
Fugitive dus
regularly mo:ﬁgmf"." shall be coutrolled. Fugltive dust emission shall be
R g ;'.ications of nearest human habitation (including schools
wispRoabich dalives m;n ties located nearest to sources of dust generation as
U Sallatlon submitted to the Regional Office, MoEF, Gol, Lucknow,
i f‘:"ll-'ll'ltml Board and PBIM SBR regularly.
st § ambient air quality shall be generated and maintained and RSPM
evc. in ambient air in the nearby human habitation (villages) shall also be
monitored alogg with other parameters.
Transportation of minerals shall be dono by covering the trucks with tarpaulin or
other suitable mechanism so that no spillage of mineral/dust takes place.
Occupational health and safety measures for the workers including |dentification of
work related health hazards, training on malaria eradication, HIV, and health
effects on exposure to mineral dust eto. shall be carried out. Perodic monitoring
for exposure to reparable mincral dust on the workers shall be conducted and
records maintained including health records of the workers. Awareness programme
for workers on impact of mining on their health and precautionary mcasures like
use of personal equipments ctc. shall be carried out periodically. Review of impact
of various health measures shall be conducted followed by follow up action

wherever required.
will ensure for providing cmployment to local people as per

The project proponent
i t, necessary protection measures around the mine pit and waste dump

ine pit and waste dump.

ked properly with proper slope and adequste
«\ and shall be utilized for backfilling (wherever applicable) for
rehabilitation of mined out arca. Top soil shall be separately
later for reclamation and shall not be stacked along with

5. /solid” waste shall be stac

mp site (s) only and shall not be
of the dump shall not exceed -

»

gden.
rden (OB) shall be stacked at carmarked du

Gver bu
od. The maximum height

kept active for long peri
20 m, cach siage shall preferably

dump shall not exceed 15° The OB dump shall be backfilled. The OB durips shall
be scientifically veg
surface run ofl.

Monitoring #nd manage!

yegetalion beeonies sell’ sustaining. Complignce status shall be submitted 1o m;;

-5~ F L

be of maximum 10 m and overall slope of the "+

eluted with suitable native species to prevent erosion and" . ..

fy

pent of rehabilitated arcas shall continue until the '

T

4,

A e .t

P
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i | Board and DF! .
Regional Office, MoEF, Gol, Lucknow, U.P- pollution Contro s

SBR on six monthly basis. imit shall

31, Slope of the mining bench and ultimate pit lim
approved by Indian Bureau of Mines. (| be taken from Central Ground

32.  Permission for abstraction of ground water sha " ater sources for leve
Water Board. Regular monitoring of 810 und.and surﬂcek f existing wells and
and quality shall be carried out by establishing 8 nctw'or ?Ih nitoring shal
constructing new piezometers during the mining operation. Ihe m e
be carried out four times in a year l.e.-monsoon (April-May), Monsooln (t y shal;
post-monsoon (November) and winter (January) and the data tlfus col ccRe e
be regularly sent to MoEF, Central Ground Water Authority and Region
Director, Central Ground Water Board. .

33.  The waste water from the mine shall be treated to conform to the prescribed
standards before discharging in to the natural stream. The discharged water from
the Tailing Dam, if any shall be regularly monitored and report submitted to the

Regional Office, Ministry of Environment & Forest, Gol, Lucknow, Central
Pollution Control Board and the State Pollution Control Board.

be as per the mining scheme

34. Hydro geological study of the arca shall be reviewed by the project proponent
annually. In cése adverse effect on ground water quality and quantity is observed
mining shall be stopped and resumed only after mitigating steps to contain any
adverse impact on ground water is implemented.

35.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles
used for transportation of minerals and others shall have valid permissions as
prescribed under Central Motor- Vehicle Rules, 1989 and its amendments. The
Vehicles transporting minerals shall be covered with a tarapaulin or other stifable ~
enclosures so that no dust particles/fine matters escape during the .course of
transportation. No overloading of minerals for transportation shall be committed.

The trucks transporting minerals shall not pass through wild life sanctuary, i |
in the study area. ' o

ior permission from the Competent Authority shall be obtained fﬁr extraction of ke
e,.-.-_ water, if any, PRl

st mine closure plan, along with details of Corpus Fund, shall be submitted t
geional Office, Ministry of Environment & Forest, Gol, Lucknow and U Po
% on Control Board 5 years in advance of final mine closure for approval "
=2 roject proponent shall explore the possibility of using solar ener, . '
v &Y where ever

Department,

You are also dirceted t
0 ensure that the proposed site ;
no-development zone as required/prescribed/identify e i £ s & Bl ol s

ed under law. In case of violation, thig
e B
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PL..-,mssion shall automatjcq|)
ownership of the proposed siti deem Lo be concelled, Also, in the event uf any e 5

thi
The abuye unmliliusnmr“.“”iﬂh shall automuticully deem to be cancelled.

the W.att:r (Prevention & Control fa Will be enforced inter alia, under the provisions vl
Pollution) Act, 1981, the anir:n Pollution) Act, 1974, the Air (Prevention & Control of
Insurance Act, 1991 along with i ment (Protection) Act, 1986 and the public Liability
other orders passed by the Ho ‘L ¢ir amendments and rules made there under and also any
- The Project p:) le Courts of Law relating to the subject matter,
l.neorpomtins the conditions spg;‘;?:; lwlu have to submit approved plans and proposals
issuance of this clearance, n the Environmental Clearance within 03 months of

The DEIA
ol e eonditioA SF‘SRIMoEF reserves the right to revoke the environmental
SBR/MOEF. DEIAA SBP?S sup:.ﬂated are not implemented to the satisfaction of DEIAA
existhg * .may mpose additional environmental conditions or modify the
This is to request
- : st you to take further necessary action in matter as per
l::\:.:em lof Gazetfe Notification No. S.0. 1533 (E) dated 14-09-2006, as amended :d
gular compliance reports to the authority as prescribed in the aforesaid notification.
]

Member-Secretary,
DEIAA Sonebhadra, U.P.
No. .~ [Parya/D ZZ .o 2016 dated as above.
Copy for information and necessary action to:
1- The Principal Secretary, Environment, Govt. of U.P., Lucknow.
2- The Principal Secretary, Geology and Mining, Govt. of U.P., Lucknow .
3. Director, Environment, Bibhuti Khand, Gomati Nagar, Lucknow.
4- Director, Geology and Mining, Lucknow.
5. District Magistrate, Soncbhadra.

d 6- Divisional Forest Officer, Sonebhadra .

7 7. Divisional Forest Officer, Kaimur Wild Life, Mirzapur.

A O T A & 8- Additional District Magislrale, Soncbhadra .

: . Sub Divisional Magistrate (Sadar), Sonebhadra.

‘x‘P- Regional Pollution Control Officer, Sonebhadra.

11- District Mining Officer, Sonebhadra.
yz NIC Sonebhadra to upload on website.

Prasiddhs Nath Suney

(Ao cate)

g Tow “ahmrsgan
f w9 .
’p- Req. w1 068
\

\ Welio &t M w028 1:‘, )/ (Kailash Singh)
= S.D.M. (Sadar)
b W/ :
o ? U&/ Member-Secretary,
e DEIAA Sonebhadra, ).
o ty _' :;-::
’ 4 i ;'."- i ~"
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-272082K. 2720831, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppeb.com

]

198428/UPPCB/Soncbhadra(U PPCBRO)/CTO/both/SONBHADRA/2023 " Date: 04/01/2024
To,
M/s
SHRI ARUN KUMAR -

Gata No. 5471, 5472ka, 5424, 5425, 5426, 5427ka, 5428 and 5429, Application ld-|
Village- Billi Markundi, Tehsil- Robertsganj, Sonbhadra, U.P., area 23872520
4.99 acre

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI ARUN KUMAR located at Gata No. 5471, 5472ka, 5424, 5425, 5426,
5427ka, 5428 and 5429, Village- Billi Markundi, Tehsil- Robertsganj, Sonbhadra, U.P., area 4.99 acre

. subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

|, This CCA SHRI ARUN KUMAR granted for the period from 04/01/2024 to 31/12/2027 and valid for
manufacturing of following products. '

S Product ~Quantity Unit

No

1 Building Stone (Dolo \40000 Cubic Meters/Year
____|Stone)- |

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

I Kind of Effluent |= Quantity(KLD)

Treatment facility | Discharge polnt_‘
Domestic | 1.0kld

Septic Tank soak pit J

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
_stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
v fax/phone/email with a report in this regard to be dispatched immediately. '
¢ Wluent shall be recycled to the maximum extent and should be reused within the premises
uality of the treated effluent shall meet to the following general and specific standards as

Industrial Effluent Quality Standard

~ S.No. [ ~ Parameter —[ standard

Te Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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dispatched immediately. ) .
(v)pThc treated sewage shall be reused in gardening as far as possible. The STP shall be maintaineg

continuously so as to achieve the quality of the treated sewage to the following standards.

| Standards _,'

|S No. | Parameters -
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- o
1) The applicant shall use following fuel and install a comprehensive control system CUnS:lSmjlg of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

— —_— - T | 1
!_S No. Air Type of fuel| Stackno | Control Height of
| Pollution Device Stack
Source ‘ ‘ ||
1 Dust | | Particulate | Water
emission | Matter sprinkling
during , system and
manual ' Green Belt for ‘
mining, controlling dust
transportati | emission |
on and ' ‘
loading/unl
oading of ‘
Building
Stone (Dolo '
Stone)

Emmission Quality Standards

'S No. : Stack no Parame;s 1 Sga_nd_a_ri -
1 Particulate Matter | Ambient Air
| ; Standard as per

J E(P) Act 1986 |

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel. _
'ise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

" ajpdards for Industrial | Commercial Residential Silence
Nojpe level in ‘ Area Area Area Zone

Day |Night| Day | Night| Day Night| Day Night
. Time | Time | Time | Time | Time Time | Time Time |

| 75 170 | 65 | 55 | 55 | 45 | so | 40 |
- Texsential documents to be submitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
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(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

/(’T&ius shal] operate in a manner so that all emissions be emitted (hrough designated chimney/stack

/@

3 2 Mmnage to the agriculture productivity, human habitation etc. by the operation of infustry, -
amm.ha]b&ﬁtﬂu ative \o stop production in the industry with immediate effect and such mformai':) all be
grﬁ{ﬁ.%ﬁ.{wodr Fifices. The industry shall be liable to pay compensation also in such cases as dcclded by
¢ uthorjty. 8
,,Bm.anph;arﬁ'%%ll apply before the 60 days of expiry of CCA or any change in pmducnon types./"

;\Q;;y manufaclurmg processlcapacnty enhancement etc. or any change n cfﬂuent dlscharge
point o :
36drd reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as )
may be necessary. e

.. \
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Specific Conditions:- ster/Year by opencas
l.p’l‘his consent is valid for production of Building Stone (Dolo Stone)- 40000 Cu Meter'Year by opencast

y 15 S476 S477L-
and semi mechanized mining in 4.9 Acre leased area at Gata No. 5471, 5472ka, 5424, 5425, 3426, 3427ka,
5428 and 5429, Village- Billi Markundi, Tehsil- Robertsganj, Sonbhadra, U.P. i

b ; ) £ S tal Clearance issued by District Leve]
2. Mining unit shall comply with the conditions of Environmen : . 2026 dated
Environment Impact Assessment Authority (DEIAA) vide letter No. 28/Parya/DEIAA/SBR/2026 date
20.05.2016, and submit its compliance report to UPPCB. ) ,
3. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only. _
4. The proponent shall submitted compliance report of condition imposed in EC within every six month.
5. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.
6. The proponent shall establish Water sprinkling arrangement for dust suppression.
7. The proponent shall establish Effluent treatment system to treat the waste water from the mine.
8. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.
9. If the lease agreement expires prior to 31.12.2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
10. Mining shall be done as per EC issued by DEIAA and directions given by Mining Department/District
Administration. ,
11 Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
12. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA. I o
I3. The domestic effluent shall be treated through septic tank/soak pit or provide mobilé toilgt facility.
Industry shall maintain ZLD. o
14, Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Dolo Stone).
I5. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
16. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
I7. All trucks, tractors used in transportation of Building Stone (Dolo Stone) shall be covered by canvas
sheet to prevent dust emission.
|8. Water will be sprayed after loading activity (if Building Stone (Dolo Stone) collected could be dry
congitonT™,
19" The dust supprgs

measures like water spraying will be done on the haul roads and working areas.
ly with the provisions of Hazardous and Other waste (Management & Trans

ary lio\eméxl*t es 2016.
3 ste should be djkposed in such manner, so that no water, air and soil pollution takes place.
! Inq§§ ' shall abide by Hirections given by Hon'ble Court, Hon'ble NGT, MoEF&CC, Central Pollution
mroéﬁ_ » UPPCB and District Administration for protection and safe guard of environment from time
€. bV

<tiall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets~ Current
ANats nt Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

24. Consent fees if revised, shall be payable by industry from the date of its applicability,

25, Industry shall comply with the relevant provisions of Environmental Laws.
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26. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

RAJENDRA Seiimes
SINGH S

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis. RAJENDRA Crhwess

RAENDHA S
SINGH it

Chief Environmental Officer (circle-2)
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o 17 afass ey seat v
DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

Annexure - V

Number Of eMM11 Generated

Enter eMM11 Generated Date:-

from:-

W a0

Total eMM i Quantity{ FromDate to ToDate):-

Jorg

3025

3026

3027

3028

Name of Lesser Vather Name
Arun Kumar Akhileshwar Prasad
Arun Kumar Akhileshwar Prasad
Arun K Akhileshwar Prasad
Arun Kamar Akhileshwar Prasad
Arun Kumar Akhileshwar Prasad
Arun Kumar Abchileshwar Prasad
Arun Kumar Akhileshwar Prasad
Arun Kumar Akhileshwar Prasad
Arun Kumar Akhileshwar Prasad
Arun Kumar Akhileshwar Prasad

294 295

toi-

49998

Leasce Id
s16319040ua8
316319040228
316319040228
316319040228
316319040228
316319040228
316319040228
316319040228
316319040228

316310040228

208 287

oMMt Numbaor

fozjanan

MMi1 Generated Date/Time  eMMis Validity Dute/Time

31/08/3019 17133139
a1/08/2019 18:07:51
02/09/2019 13:26:21
02/09/2019 13:29:12
02(09/2019 15:14:14
03/09/2019 14:03:18
03/09/2019 15:47:01
06/09 /2019 17:24:57
18/09/2019 14:42:27

24/09/2019 18:47:37

300 o

01/09/2019 04:42:32
01/09/2019 21:32:44
03/09/2019 11:46:14
03/09/2019 11:49:04
03/09/2019 13:34:06
04/09/2019 14:08:00
04/09/2019 15:51:53
07/09/2019 03:29:49
19/09/2019 07:57:15

25/09/2019 10:00:22

02 303

40
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Enter eMM11 Generated Date:-

from:-

mjog/a019

Total eMM 11 Quantitn FromDate to ToDate):-

Back

SrNo
571
572

1573

13§ 3

1578

1579

Name of Lessee Father Name

Arun Kumar  Akhileshwar Prasad
Arun Kumar Akhileshwar Prasad
Arau X Akhileshwar Prasad
Arun Knmar Akhileshwar Prasad
Aren K Akhileshwar Prasad
Aren K Alhilesh Prasad
Arun Kumar Akhileshwar Prasad
Arun Kumar Akhileshwar Prasad
Arun Kumar Akhileshwar Prasad
P 149 150

438

az069

Leswee 1d
316319040258
316319040258
316319040258
316319040258
316319040258
316319040258
316319040258
316319040258

316319040258

m 152

HA U @i aumad el wen
DIRECTORATE OF GEOLOGY AND MIN

oMM Number

Number Of eMM11 Generated

q1/03/2020

41

ING UTTAR PRADESH

eMM iz Generated Date/Time eMMa11 Validity Date/Time

21/03/2020 18:22:50
21/03/2020 19:01:57
23/03/2020 10:15:00
23/03/2020 10:27:43
23/03/2020 12:40:52
23/03/2020 13:37!32
23/03/2020 17:25:46
23/03/2020 18:59:130

23/03/2020 19:02:52

155 156

22/03/2020 13:27:50
22/03/2020 04:06:157
24/03/2020 05:20:00
23/03/2020 19:32:43
24/03/2020 07:45:52
23/03/2020 23:45:32
24/03/2020 03:33:46
24/03/2020 14:04:30

24/03/2020 19:07:52

157 158
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A va wiowd Puey ser R
DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

Number Of eMM11 Generated

Enter eMM11 Generated Date:-

TEERETE

'

from:-

vi/o4/200

Total eMMn Quantity(FromDate to ToDate):-

Name of Losser Futher Namwe

4

B

" Back

. SrNe

E 1221 Arun Kumar

1

D 1232 Arun Kumar
a3 Arun Kumar

1‘ 1234 Arun Kumar

B

E 1225 Arun Kumar

5_ 1226 Arun Kumar

i

1 1227 Arun Kumar

4

= 1228 Arun Kumar
1229 Arun Komar

Eirst =
B R
/ T .. .
~
f E
; 3

Prasiihs Nah Soney
[Adwocate)

!

1&1

<eo ﬂa z's"h

“rh

. 7‘10“" 3

Jlu“‘a

OF U
\f_u

Abkhileshwar Prasad

Akhileshwar Prasad

Akhileshwar Prasad

Akhileshwar Prasad

Akhileshwar Prasad

Akhileshwar Prasad

X

\

%

-\

\'u

16

to:-

rean

Lessee 1d
316319040258
316319040258
316319040258
316319040258
316319040258
316319040258
316319040258
316319040258

316319040258

ur

eMM11 Number

Jfeafana

eMMi1 Generated Date/Tlme  «MM11 Validity Data/Time

05/06/3020 12130145
05/06/2020 12:51:22
08/06/2020 17:38:39
05/06/2020 17:42:05
05/06/2020 17:45:32
06/06/2020 09:40:48
06/06/2020 09:44:38
06/06/2020 09:54:45

06/06/2020 11:07:02

120 hFil

05/06/2020 16:25:45
06/06/2020 10:10:22
06/06/2020 21:03:39
06/06/2020 15:01:05
06/06/2030 15:04:32
07/06/2020 04:45:48
06/06/2020 21:54:38
06/06/2020 18:00:45

07/06/2020 11:12:02

=2
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440

o v wferws v 3eat Wi -
DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADE

Number Of eMM11 Generated

Enter eMM11 Generated Date;-

from:.

S T T

Total eMMiy Quantity(FrombDate to ToDate):-

Back

Sr.No

178

1782

1783

1784

1785

1786

1787

Name of Lessoe

Arun Kumar

Arun Kumar

Arun Kumar

Arun Kumar

Arun Kumar

Arun Kumar

Arun Kumar

Father Namie
Akhileshwar Prasad
Akhileshwar Prasad
Akhileshwar Prasad
Akhileshwar Prasad
Akhileshwar Prasad
Akhileshwar Prasad

Akhileshwar Prasad

in

in

al770

Leswee Il
316320040270
316320040270
316320040270
316320040270
316320040270
316320040270

316320040370

172 i3

sMMii Number

j1/oa/2021

43

eMM11 Generated Date/Time eMM 11 Validity Date/Time

25/03/2021 19:05:05
25/03/2021 19:08:32
a5/03/2031 19113:26
25/03/2021 19:17:58
25/03/2021 19:24113
26/03/2021 22:54:50

26/03/2021 22:58:58

178 i

26/03/2021 06:10:05
26/03/2021 06:13:32
26/03/2021 06:18:26
26/03/2021 10:32:58
26/03/2021 11:30113
27/03/2021 09:59:50

27/03/2021 10:03:58

178 179
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Number Of eMM11 Generated

I nter eMM i Generated Daler

Trowm

oA/ aoe

Tetal eMM i1 Quantity{ Fromiate to ToDate):

Nume 0l | ey

Arin kumar

Arun kumar

Arun humar

Arun Kumar

Arun Kumar

Arun Kumar

Arun Kumar

Fatloer Nawme
Akhileahwar Prasad
Akhileshwar Prasad
Akhileshwar Prasad
Akhileshwar Prasad
Akhileshwar Prasad
Akhileshwar Prasad
Abkhileshwar Prasad
Akhileshwar Prasad
Alchileshwar Prasad

Akhileshwar Prasad

gy

Teasee 1d MMt Number
316320040270 21022004027002398
316320040270 41632004027002309
316320040270  31632004027002400
316320040270 21632004027002401
316320040270 31632004027002402
316320040270 21832004027002403
316320040270  31632004027002404
316320040270  31632004027002405
3163z0040270  31632004027002406
316320040270  31632004027002407

- -] F1d

1 foyfauea

eMMii Generated Date/Time eMM11 Validity Date/Time

27/05/20%1 10:23:41
27/05/2021 10:27:59
27/05/202112:49:42
27/05/2021 12:55:52
27/05/202113:04:20
27/05/2021 15:00:55
27/05/2021 15:07:52
27/05/2021 15:12:46
27/05/2021 17:14:48

30/05/2021 11:37:39

9 §0

28/05/20m 02:38:41 |
28/05/2021 02:42:59
2B/o0s/2021 07:04:42
28/05/2021 07110:51

28/05/2021 02:19:20
28/05/2021 10105:55
28/05/2021 0212:52
28/05/2021 09:27:46
28/05/2021 06:39:48

30/05/2021 17:02:39

i 62
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Hea v Ffasd e Ier v
DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

Number Of eMM11 Generated

Enter eMM11 Generated Date:-

from:-

ouog/20m

Total eMMi11 Quantity{FromDate to ToDate):-

Back

Sr.No
2181
2182

2183

2184

o

26760

Lessce Id
316321040342
316321040342
316321040342

316321040342

212 213

eMM11 Number

avupeae

| Submit I

45

MM Generated Date/Time oMM Validity Date/Time

14/oa/2088 11100134
14/00/204R 11105106
14/0a/e0un noinbiin

15/02/2022 09:08:04

18 ur

w4/oa/aoan 18105134
14/on/a088 (Bi10:20
1g/on/sonn OxyIIR

15/0n/2008 03:13:04

Pl | any
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e v afaet v e wiwr
DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

Number Of eMM11 Generated

Enter eMMun Generated Datr

from:-

oLy aee

Total eMM11 Quantiy{ FromDate to ToDate):-

Bach

|

Name of | camer

Arun Kumar

Arun Kumar

Arun Kumar

Arun Kumar

Arun kumar

Arun humar

Father Name

Abhileshwar Prasad

Akhilexhwar Prasad

Akhileshwar Prasad

Akhileshwar Prasad

HEN L]

Lawwon 1l
316321040342
316321040342
316321040342
316321040342
316321040342

316321040342

n 12

eMM 11 Number

Mfoafaoa;)

46

=

¢MMi1 Genersted Date/Time  eMbiss Validity Date/Time

14/06/z0a3 18149137
14/06/2022 19126114
14/06/2023 19:33:35
14/00/2022 19:40:13
14/06/2022 19:57:23

14/06/2022 20:09:23

15 i€

15/06/2023 17:09:27
15/06/2022 19:31:14

15/06/202219:38:35
15/06/2022 18:00:13
15/06/2022 03:02:23

15/06/2022 08:19:23

17 18
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Heea vd wfest e e e

DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

Number Of eMM11 Generated

Enter eMM11 Generated Date:-

o o1/v4/2022 tor 1/03/2023

Total eMMu11 Quantity(FromDate to ToDate):- 39536
!
Back |
I
Validity Date/Time
Sr.No Name of Lessee Father Name Lessee id eMM 11 Number eMM11 Generated Date/Time ~ eMB{ul
2221  ArunKumar  AkhileshwarPrasad 316322040404  31632204040402221  30/03/z033 11:00:54 31/03/2023 09:35'69
. +18
2222 Arun Kemar Alchileshwar Prasad 316322040404 11632204040402222 31/03/2023 08:00:13 01/04/2023 14:15¢
First - 214 215 218 217 28 218 2 221 = 223
9
TR
A &
Tt *. F
SN Gl 1
oA b
G oF o ;
LT SR . - %
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Number Of eMM11 Generated

Enter cMM11 Generated Date:-

from:-

wifoa/20ay

Total eMM 1 Quantin{ FromDate to ToDate):-

m Arun Kumar

22 Arun Kumar

3 Arun Kumar

23 Arun Kumar

445

lo:-

464

Father Name Lessee 1d eMM11 Number
Akhileshwar P 4 116832204040402243
Akhileshwar Prasad 316322040404  11632204040402244
Akhileshwar Prasad 316322040404 31632204040402245
Akhileshwar Prasad 316322040404  31632204040402246
Akhileshwar Prasad 316323040404 11632204040402247

2

48

' DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

a/oafaoaq

eMMi1 Generated Date/Time

24/04/2023 19:39117
24/04/2023 19:43:43
24/04/2023 20:23:10
24/04/2023 20:27352

30/04/2023 10:44:35

| Submit

MM Validity Date/Time
25/04/2023 04:44:17
25/04/2023 04:48:43
25/04/2023 05:28:10
25/04/2023 05:32:52

o1fo5/2023 11:09:25
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va @fwd AEUayT 3eal e

DIRECTORATE OF GEOLOGY AND MININ

I

49

G UTTAR PRADESH

——
e ——

Number Of eMM11 Generated

Enter eMMa1 Generated Date:-

from:- ol fog /2083 o

Total eMMu Quantity{ FromDate to ToDate):- 39908

Bach

Sr.Ne Name of Lessee Father Namo Lessoe Id oMM Number
2141 Arun Kumar Akhileshwar Prasad 316323040459 1032304045902141
2142 Arun Kumar Akhileshwar Prasad 316323040459 3163230404 5902142
2143 Arun Kumar Akhileshwar Prasad 316323040459 31632304045002143
2144  ArunKumar  Akhileshwar Prasad 316323040459  31637304045002144
2145 Arun Kumar  Akhileshwar Prasad 316323040459  31632304045902145
2146 Arun Kumar Akhileshwar Prasad 316323040459 21632304045902146
2147 Arun Kumar Akhileshwar Prasad 316323040459 21632304045902147
2148 Arun Kumar Akhileshwar Prasad 316323040459 31832304045902148
2149  Arun Kumar  Akhileshwar Prasad 316323040459  31632304045902149
2150 Arun Kumar Akhlleshwar Prasad 316323040459 31632304045902150
201 208 209 o210 an

ai/o/2024

eMMit Genersted Dats/Time  eMMu1 Validity Dute/Time

20/02/2024 14:39:33 20/02/2024 15:40:33
29/02/2024 13:22:56 29/02/2024 14:37:56
12/03/2024 18:49:55 12/03/2024 19:50:55
12/03/2024 18:55:33 12/03/2024 19:56:33
u/c;jmu_w':oc;:ao : 127! o'gj 2024 20:01:30
13/03/2024 19:06:09 12/03/2024 20707:09
18/03/2024 18:21:50 - ;. 1B/03/2024 tg:t;'::sn
: E Y - i
18/03/2024 18:26:59 - _ . A :J!!;:sf:ou 19:27:59
P T -
18/03/2024 18:33:28°7 . ,18/03/2024 19:34:28
L I S i =
2 T ol
mfoa/nm.ya;pu_q_ :8{0;#1:((_19:_4_,::14

* e i ot
Y

= e —— e —
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50

» DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

- =
Number Of eMM11 Generated
Enter eMMa1 Generated Date:-
from:: vijog 2034 o 31/03/2025 ‘ Submit
Total eMM11 Quantity(FromDate to ToDate):- 92 J
i
|
Back |
|
Sr.No  Nameoflessee  Father Name Lesses 1d MMi1 Number eMMi11Generated Date/Time MM 13 Validity Date/Time
: ArunKumar  Akhileshwar Prasad 316323040459  3183Z304045902181  30/04/202418145:30 30/04/2024 19:46:30
= Arun Kumar  Akhileshwar Prasad 316323040459  31632304045902152  30/04/2024 18:58:39 30/04/2024 19:59°39
3 Arun Kumar  Akhileshwar Prasad 316323040450  31632304045002150  30/04/202419:03:07 30/04/2024 20:04:07
4 ArunKumar  Akhileshwar Prasad 316323040459  31632304045002154  30/04/202419:47:04 30/04/2024 20:48:04
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v gt e JeR s
mmma OF GEOLOGY AND MINING UTTAR PRADESH

Number Of eMM11 Generated

Enter eMMit Generated Date:

from:.

LU TR TETIE P

Total eMM 1y Quantity(FromDate 1o ToDate);-

Eact
SN0 Nameof Lessee  Father Name
1591 Arun Kumar Akhileshwar Prasad
1592 Arun Kumar Akhileshwar Pragad
1593 ArunKumar  Akhileshwar Prasad
1594  Arun Kumar Akhileshwar Prasad
1595  Aron Kumar Akhfleshwar Prasad
1596 Arun Kumar Akhileshwar Prasad
Eirst = Hil 152
t 7 ;:1.,-5-_
——

\o:-

Jogoy

Leanee [d
316324040527
316324040527
316324040527
316324040527
316324040527

316324040527

15 154

€MM11 Number
1032404052701591
1632404052701592
1622404062701 593

a1fo3/2025

eMMi11 Genersted Dale/Time

31/10/2024 11:57151

31/10/2024 12:00:07 .

31/10/2024 12:02:20

31/10/2024 12:05:56

31/10/3024 12:08:49

05/11/202418:56:32"

157

51

l Submit I

«MM11 Validity Date/Time

31/10/2024 12:58:51

31/10/2024 13:01:07

:ufwl#m 13:93:20 !

1. 31/10/2024 13:06:56

3;{10{40“ 13:09:49

-
 95711/2024 20111:32

.-
- 160
’_J_'
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ACKNOWLEDGEMENT

(NOT TO BE TREATED AS CHALLAN)

(3G T quT UTg P e, I0%0)

Government of Uttar Pradesh

\saction No.: AKV230030324 Transaction Date:15/06/2023
essment Year:2023-2024 Tax Perlod: ONETIME
me of the Bank: state Bank of India
1que 1d:
:positor Name: ARUN KUMAR
epositor Address: (8111l Markundi 231219
Head Description Serial No./Amount (in Bﬁ
085300800010000}=1 Tl 4 800000.0¢
otals of the above heads 2 800000.09

A SUM OF Rs. 800000.00 AGAINST THE HEADS MENTIONED ABOVE ~[ THROUGH NET-PAYMENT
TRANSACTION ]-- ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositor Remarks->Payment against notice no 769 dated 12 06 2023)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CKX1905524, Scroll Date:-NA
Note:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar

Bhawan, Lucknow referring CKX1905524 for status of the deposit.

7&7@#{_
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Annexure - X|
60
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Annexane NoSIIT

Ein s
TR P Y Al ST Central Pollution Control Board Zonal Laboratory

soc No. CBZLN/QR/T.8/1/1 | Issue No, : 01
; o = Date of lssue ; 16.08,2022 [ 1, ]
sdment no, : 02/05 Amendent Date: 11062034 | Approved by : 1M ,,:3',,,::“ (3:,”

fovwr s, Rt wvw, eft s, s
S 0 08522 : 087600, 4087700

PICUP Bhawan, Vibhuti Khand, Gomtinagar, Lucknow

Phane ¢ 0522~ 4087600, 4087700

"

Tl
has .c‘.
Waste waler -
S.No: W/2025/24 TESTREPORT
r_T Date of test report:28/01/2025 Datelperiod of testing: 24-28/01/2024
AT Project/Test Programme NGT o
2| g s (/) Sample Location/Souree(GW/Riverlothers) | -
3 Wﬂmmmorw (Grab/Composite) Grab
4| g e e AT A AT A Sample Collected/Deposited by Sh. Lalji Verma. RA
5| srar e £ f/Date of Sample callection 22/01/2025
6 | seTeTTerT X AT IR Y ffa/Date of sample receipt in laboratory 24/01/2025
v WWWWE’M procedure CZLNSOPIIR S CNALNISOPATAL
8 | Frror 7 smaEAwAt/ Analysis indented by Sh, Kamal Kumar, Scientist ‘E’ & RD
i Lucknow

FHA anftex g T w1 Description of sample/Code ete.
S, N Parameter Unit M-1

V| ot = pn 1.29

(21.4°C)

2 | ) ss mah | 882

3 |+framdt /cop Fir o A, 28.1

i |Frardt /sop Aol 6.60

Faem 747 77 713 Test methods followed are appended overieal
NA Represents Not applicable
[ CODE Description
M-1 Surface water of mines
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Z 460
o0 e -

Ff Approved by : TM Issued by: QM
212
/ 2.5 mg/L -10.000
& mgiL - 100000 mg/L
Biochemical “APHA 52108, 23°Ed 2017 5.0 mg/L - 50000 mg/L
ygen demand | 4500 OC. 23°Ed 2017 (05 DAY)
1. APHA - American Public Health Association
2 1S - Indian Standard _ .
3.m-ajelwnmcﬁqnm_k(mﬂmhwdmimmnmmiomdmmmm
End of Test Report
s
(e arean e
tae A T
T T ATA ¥ FEATAT Prepared by (Name & Sign) s A gEATATA Reviewed
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ﬂ CENTRAL LABORATORY
-{'-;?yi’ UTTAR PRADESH POLLUTION CONTROL BOARD
Tvnteat Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
TE‘.'ST.RE_,?ORT:" WATER LABORATORY(SURFACE WATER)
Ref no-30225704/CENTRAL/2025 Date:30/01/2025

1- Sample Location: Zonal laboratory CPCB RD Lucknow
2- District: Lucknow

3- Address: CPCB RD Lucknow

4- Sample Source; Other

5- Type of sample : Surlace Water

Sample Collected By : RD Lucknow

7- Odour : None

8- Quantity and Packing : Plastic

9. Date of Sample Collection : 28/01/2025

10- Analyis Indented by : RO Lucknow

11- Date of sample receipt in Lab : 28/01/2025

)

[ Parameter o l]tit e Detection Range |
Total Chromium, APHA24th Ed.3111-B: 2023 mg/l ND 0.05-1000 my/!
~ 0.01-1000 mg/!
Cadmium, APHA 24th Ed.3111-B: 2023 _ me/l ND _f o0l-lodUmeR
Lead, APHA 24th Ed 3111B; 2023 | my/l 0.0734 0.09-1000 mg/l
Iron, APHA 24th Ed 3111B: 2023 my/l . ~ 0.05-1000 mg/l
~ Nickel, APHA 24th Ed 3111B: 2023 mg/l ND | 004l 1000 mg/l
‘"\.*lerr:ur;.r APHA 24th Ed. 3112B-Cold Vapour mg/l ND ; -
AAS Method 2023 B — |

*Non-NABL Parameters.

Nale | The results i tse Ten Repon relaie only 10 tlic itenss tesied: 2. The peport shall not be reproduced-xeept w Rl withapt the wrinen permisson of lahoniory. 3 The test ot penant 10 18 ample &

wsceived i Lib

Remark:* - NA

Analysed by
|Jyoti Tiwari (SA}, Dr Mamta
Pandey(SA)|

Authorized by
Cn ity sigrard by Aewes
Reeta Keshav Srmss e ssss IMRAN Digesy sgredby
Reeta Keshav'(450) AHMAD KHAN mmmm
Chiefl Enwmnmcnlnfﬁﬁlcer
Central Laboratory

1ol Pugs 2
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Designated-Best-Use

w0

Cluss of water

Criteria

Drinking Waler Source withoul conventional
treatment but after disinfection

A

Total Coliforms Organism MPN/100m shall be 50 or less
| pH between 6.5 and 8 5

Dissolved Oxygen fmg/l or more
Biochemical Osygen Demand 5 days 20 *C 2my/l or lcss

Outdoor bathing (Organised)

Toral Coliforms Organism MPN/10Qm! shall be 500 or less pH

between 6.5 and 8 § Dussolved Oxygen Smg/1 or more
Biochemical Oxygen Demand § days 20 °C Img/l o less |

Drnking water source afler conventional
treatment and disinfection

| shall be 5000 or kess
en 4my/| or more
*C Imy/! or less

| Toal colilorms Organism MPN/100m
pH between 6 to 9 Dissolved Onyg
Biochemical Otygen Demand 5 days 20

Propagation of Wild life and P;i-s_he-ries

=]

pH between 6.510 8.5 Dissalved Oxygen 4mp/1 or more
Free A ja(as N) 1.2 mg/l or less

Irrigation, Industrial Cooling,Controlled Waste
disposal

Sodium a
Boron Max, 2mg/!
e

Source: hitp/Awww epeb.nic.in/wgstandards/

1 between 6.0 10 8 5
Electrical Conductivity at 25 °C micro mhos/em Max.2250
jum absorption Ratio Mux. 26

ZolPage?
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Annexure - |l

ANNEXURE R2/2

.0 I\ LIDACLAssessmen rity, Sunchhadra
_ OMice of the Digiriey Magistratc, Sonchhudra
Fax: 05444.224566 E-mail

; d-.'iunsuublmdra[{glgmnil.cnm

Rel.No. &8 /p, W/DEIAA/SBR/2016 :

. ry 12016 Date:  go =y 2016
Sti Arun Kumar
Slo Sy Akhileshwar Prasad Al
R{o-Vill.-Kharali)ra Tch.-Rnhensgaqj, 9
Dlstrict-Soncbhadra. UP. Tsy

Sub: Regarding Environ A

mental Clenrance for pr
at Gata No. 471, 5472 Ka,
Village-Billi Marky
Area-4.99 Acres)

Oposed™DioloStone Mining Project
5424, 5425, 5426, S427Ka, 5428 & 5429
ndi, TehsiI-Robemgnnj. Sonebhadra, U.p, (Leased

Dear Sir,

Please refer to

SEAC, Directorate o

your letter dated 14/10/2015 ad
f Environment, Lucknow. The
Sonebhadra after Mo

dressed to the Chairman/Secretary,
Proposal Transferred to DEIAA
EF Notification Dated 15/01/2016. The District Level Committee
considered the matter in it meeting held on dated 29/04/2016. A presentation was made
by the consultant along with the representative of the project proponent, through
documents, presentation made during meeting dated 29/04/2016 and reply to the queries
raised by the DEIAA SBR, has informed to DEIAA SBR that:
1. The environmental clearance is sought for DoloStone Mining project at Gata No.
5471, 5472 Ka, 5424, 3425, 5426, 5427Ka, 5428 & 5429 Village-Billi Markundi,
Tehsil-Robertsganj, District-Sonebhadra, Uttar Pradesh (Leased area~4.99 acres).
Mining Lease area was granted by Di

strict Magistrate, Sonbhadra vide letter no.-
838 /&f1 /2015 RAiF 07.002015

40,000 Cubicmeter Dolostone is proposed to mine annually according to approved
mining plan and validity of mining plan is valid up to 5 years from the date of deed
execution.

The water requirement will be limited to 1.00
for drinking, 3.00 KLD for sprinklin
KLD for plantation or others,
During operation the maximum no. of workers will not be more than 30,

The Project activity are not covered under
B2 Category,

KLD from water tanker and borewells
g on haulage route for dust suppression and 1.60

general conditions, because its belong to
under MoEF notification dated 15/01/2016 and 20/01/2016.

The mining will be opencast type and carried out semi mechanized,
The ultimate depth of mining will be
less.

The mining operation will not be carried out in safety zone of any bridge or
embankment or in eco-fragile zone such as habitat of any wild fauna,
10. Regarding the project no litigation is pending in any court,

restricted 1o 20 mtr/water level, whichever is
9.
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: - y of th L R
project specified in EIA Notification 14102153821’3’ conditions applicablc on mimnﬁ

2. The Project proposal falls nde |
and 20/01/201 (? Bl Z :“l:Zr :!b2 Catcg.ory of MoEF Nutification dated [5/0172016
Impact Assessment Authority (me.ove said project, the District Level Environment

. etin ided t
grant the Environmental Clearay gs held on dated 29/04/2016) has decided to

: : ce 1o this project proposal subject to effective
implementation of the following general g project prop

d speci itions:
General Conditions nd specific conditions
1.

This environmental clearance is subject to allotment of mining lease in favour of

project proponent by District Administration/Mining Department.
2. Forest clearance shall be taken by the proponent as necessary under [aW- ¢
3. Any addition ‘of the mining area, change of Khasra numbers, °“hamc,mer;;l c;l
capacity, change in mining technology, modemization and ScOP® of “(’]"’:mg :
again required prior environmental clearance as per EIA mﬁﬁcamn,f2 n?in'cral and
4. No change in the calendar plan including excavation, quantum 0

waste shall be made. - e of any
5. Mining will be carried out as per the approved mmf::gn IL{:HDEMA O

violation of mining plan, the Environmental Clearance £1

geillel itori ablished in the core zone 85

ient ai i tations shall be esla .
- oy am‘blcm 1&:::3:?;: tlggglg\ds SPM, SOz NOx monitoring. Lo?anon of the
i tImd be decided based on the meteorological data, topographical fcawr:;
- onmentally and ecologically sensitive.- targets and !ﬁ'efqueg;); ke

s e d be undertaken in consultation with the State Pollution -
monitorhié shcul‘mwd data for criteria pollutants shall be regularly up loaded on
o N bsite and also displayed at website.

g hould be regularly
" e g i SpM, SPM, SOz, NO)) § P
: ambwntRﬂﬂ;D:::‘ t?ﬁc? MoEF, Gol, Lucknow and the State Pollution
ot on C rd in six months.
| Pollution Control Board once it 557
BO?rd/ E;?;a at the boundary of the mine premises shall confirm to the
b MoEF notification no. GSR/826(E) dt. 16.11.2009.
e lled regularly. Water
noﬂ?- dust emissions from all the sources shall be controlled regularly. .
9. F“gmi:: arrangement on haul roads loading and unloading and at transfer points
sPr‘:i” be provided and properly maintained. .
Sh:asures shall be taken for control of noise levels below 85 dBA in the work
10: e 1 Workers engaged in operations of HEMM, etc. shall be provided
cnerIlme p
ith ear plugs/muffs and health records of the workers shall be maintained.
[ndustrial waste water (workshop and waste water from the mine) should be
properly col iecteg. treated so as to conform to the standards prescribed under GSR
422 (E) dated 19" may, 1993 and 31" December, 1993 or as amended from time to
time. Oil and grease trap shall be installed before discharge of worksh
12 Personal working in areas shall be provided with protectj e SHfluents,
mask and they shall also be imparted adequate traini " re.Sp_"alOr)' devices like
and health aspects raining and information on safe(

stations shoul

.;g
-
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Special measures shal| e

' . adopted to prevent the nearb
'mpacts of mining activitjes, ¥ ey stfements from e

1. The \

s, Prov'::::il‘:hﬁ:lllm;s of l:c Materiuls shall be limited 1o day lours time only
necessary lﬂﬁastmc:::e :nzo; the housing the labourers within the site with all
drinking water, medical healtlzmhms such as fuel for cooking, mobile toilets, safe
temporary st:ru;:tures to be Seny bl et The tllousing may be in the form of

16. A separate Environ - removed after the co.mpletlon of the project.
be S 1h:::e°nn:-0 ?d:;lig;mt?m Cell w:fh Suitable ﬁ]ualiﬁed personnel shall

" Head of the Organization, enior Executive, who will report directly to the

;11: 2:3:‘;11(3:0?0““1 shall inform to thc.chional Office, MoEF, Gol, Lucknow

ution Control Board regarding date of financial closures and final

EPPI'OWI of the project by the Concerned authorities and the date of start of land

evelopment work.

18. :, tt:ho:n)}rl of the environmental cilearancc shall be submi.ttt?d by the Project Proponent

eads of the Local Bodies, Panchayat and Municipal Bodies as applicable in
the matter.

19. Tlfc Project Proponent has to submit half yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the
DEIAA, SBR. on 1* June and 1* December of each calendar year,

20.  The DEIAA may alter/modify the above conditions or stipulate any further
conditions in the interest of environment protection.

21.  Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environment (Protection)
Act, 1986.

Specific Conditions

1. Norms of Transport Department/PWD shall be strictly followed during
transportation of minerals.

2 haul road shall be made motorable.

“orest NOC shall be obtained prior to start of work.

copy of resolution as above shall be submitted to the authority along
foeneficiaries with their mobile nos./address.
SHIvz ", tfronmental Clearance does not create or verify any claim of applicant on
=T proposed site/activily.
6. This environmental clearance shall be subject to valid lease in favour of project
proponent for the proposed mining proposals. In case, the project proponent does
not have a valid lease, this environmental clearance shall automatically become

null and void.
7. The Environmental clearance will be co-terminus with the mining lease period.
8. No two pits shall be simultaneously worked i.e. before the first is exhausted and

reclamation work completed, no mineral bearing area shall be worked.

o B -
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1l

12.

13.

14.

15.

16.

21
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After exhausting the first mine pit and before starting mining operations in the m_.,“.\ .

pit, reclamation and plantation works in the exhausted pit shall be completed sc, 1
to ensure that reclamation, forest cover and yegetation aré visible during the firg

year of mining operations in the next pit. This process will follow till the last pit jc
exhausted. Adequate rehabilitation of mincd pit shall be completed before any pg,,

ore bearing area is worked for expansion. ;
Adequate buffer zone shall be maintained between WO consecutive mineral
bearing deposits.

Sprinkling of water on haul roads to control
proponent. _ )
Green belt development shall be carried out considering CPCB guidelines
including selection of plant species ond in consultation with the local
DFO/Agriculture Department. Herbs and shrubs shall also forn.1 a part of
afforestation programme besides tree plantation. The company shall involve local
people for plantation Programme. Details of year wise afforestation programme
including rehabilitation of mined out area shall be submitted to the Regional
Office, MoEF, Gol, Lucknow and DEIAA SBR every year.

Blast vibration study shall be conducted and a observation report submitted to the
the Regional Office, MoEF, Gol, Lucknow and UPPCB within six months. The
report shall also include measures for prevention of blasting associated impact on
nearby houses and agricultural fields.

Controlled blasting techniques. With sequential blasting shall be adopted. The
blasting shall be carried out in the day time only.

Appropriate arangement for shelter and drinking water for the mining waorkers has

to be ensured at the mining site.

Maintenance of village roads used for transportation of minerals are to be done by

the company regularly at its own expenses. The roads shall be block topped.

Rain water harvesting shall be undertaken to recharge the ground water source.

Status of implementation shall be submitted to the Regional Office, MoEF, Gol,
Lucknow, UP Pollution Control Board and DEIAA SBR within six months and
thereafter every year from the next consequent year.

Measures for Prevention and control of soil erosion and mﬁnagement of silt shall

.« undertaken. Protection of dumps against erosion shall be carried out with geo

” aning or other suitable material, and thick plantation of native trees and

all be carried out at the dump slopes. Dumps shall be protected by
alls.

i f/garland drains shall be constructed at foot of dumps and coco filters
aifed at regular intervals to arrest silt from being carried to water bodies

dust will be ensured by the project

~“Adequate number of Check Dams and Gully Plugs shall be constructed across

seasonal/perennial nallahs, if any flowing through i

De-silting at regular intervals shall be carficd ouf He e e md e

G&.:rland drain of appropriate size, gradient and length shall be construy

mine pit am.i for waste dump and sump capacity shall be designed :tcd.for both

safel'y margin over and above peak sudden rainfall (based on §0 e

maximum discharge in (he area adjoining the mine site, Sump ca ye?r-‘i data) and
i pacity shall alsg
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zrt;\:'ldt' adequate retentioy
| ~edimentation pitg shall be ¢

silted at regular inlervyls

Ground ang surface .
Iea-Se? shall be fesula:::t::o”: any ln_and near the core zone (within 5.0 km of the
actvity and records majn nitored for contamination and depletion due to mining
Regional Office, MoEE Ga]'""d' The monitoring data shall be submitted to the
SBR regularly. Fy Flherl ol Luf!know, U.P. Pollution Control Board and DEIAA
drainage in the direct'. monitoring points shall be located between the mine and
P ion of flow of ground water shall be set up and records
Fugitive :

et crlnu:Litg:;:r:t:T shall be controlled. Fugitive dust emission shall be
B hseablhe 'o?atlons of nearest human habitation (including schools
sspicabic) md amenities _Iocated nearest to sources of dust generation as
T .an records submitted to the Regional Office, MoEF, Gol, Lucknow,
”4 P, E"ollutlon Control Board and DEIAA SBR regularly.

) Basel“:'ﬂ data for ambient air quality shall be generated and maintained and RSPM
level in ambient air in the nearby human habitation (villages) shall also be
monitored along with other parameters,

25.  Transportation of minerals shall be done by covering the trucks with tarpaulin or
other suitable mechanism so that no spillage of mineral/dust takes place.
26.  Occupational health and safety measures for the workers including identifi

work related health hazards, training on malaria eradication, HIV, and health
all be carried out. Periodic monitoring

the workers shall be conducted and

£ i - . . .
::S:IOd o allow proper sctting of silt material.
ructed al the comers of the garland drains and de-

23,

cation of

effects on exposure to mineral dust etc. sh
for exposure to reparable mineral dust on
records maintained including health records of the workers. Awareness programme
rkers on impact of mining on their health and precautionary measures like
c. shall be carried out periodically. Review of impact
shall be conducted followed by follow up action

for wo
use of personal equipments et
of various health measures

wherever required.
27.  The project proponent will ensurc for providing cmployment to local people as per

requirement, necessary protection measures around the mine pit and waste dump
arland drain around the mine pit and waste dump.

./solid  waste shall be stacked properly with proper slope and adequate
and shall be utilized for backfilling (wherever applicable) for
and rehabilitation of mined out area. Top soil shall be separately
utilization later for reclamation and shall not be stacked along with

Zr burden (OB) shall be stacked at earmarked dump site () only and shall not be
kept active for long period. The maximum height of the dump shall not exceed
20 m, each stage shall preferably be of maximum 10 m and overall slope of the
dump shall not exceed 35°. The OB dump shall be backfilled. The OB dumps shall
be scientifically vegetated with suitable native species to prevent erosion and

surface run off.
30.  Monitoring and management of rehabilitated arcas shall continue until the
vegetation becomes sell’ sustaining. Compliance status shall be submitted 1o the

)
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32.

33

M.

35.

39.
40.

41.

42,

also dirceted to ensure th
at the proposed site ;
site is
no-development zone g P -

468 -

Regional Office, MoEF, Gol, Lucknow, U.P. Pollution Control Board and DF:1 5,
SBR on six monthly basis.

Slope of the mining bench and ultimate pit limit shall be as per the mining scheme
approved by Indian Bureau of Mines.

I‘;’]:nnissioz ttc‘)r abstraction of ground water shall be taken from Central Ground
Water Board. Regular monitoring of ground and surface water sources foll; levr;l
and quality shall be carried out by establishing a netwprk of cxnstmg n.rc s :nl |
constructing new piezometers during the mining operation. The monitoring sha
be carried out four times in a year i.e.-monsoon (April-May), Monsoon (August),
post-monsoon (November) and winter (January) and the data tl?us collected 'shall
be regularly sent to MoEF, Central Ground Water Authority and Regional
Director, Central Ground Water Board. .

The waste water from the mine shall be treated to conform to the prescribed
standards before discharging in to the natural stream. The discharged water from
the Tailing Dam, if any shall be regularly monitored and report submitted to the

Regional Office, Ministry of Environment & Forest, Gol, Lucknow, Central
Pollution Control Board and the State Pollution Control Board.

Hydro geological study of the arca shall be reviewed by the project proponent
annually. In cdse adverse effect on ground water quality and quantity is observed
mining shall be stopped and resumed only after mitigating steps to contain any
adverse impact on ground water is implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles
used for transportation of minerals and others shall have valid permissions as
prescribed under Central Motor- Vehicle Rules, 1989 and its amendments. The
Vehicles transporting minerals shall be covered with a tarapaulin or other suitable

enclosures so that no dust particles/fine matters escape during the course of
transportation. No overloading of minerals for transportation shall be committed.
The trucks transporting minerals shall not pass through wild life sanctuary, if any
in the study area,

Lrior permission from the Competent Authority shall be obtained for extraction of
Yogd water, if any,

» along with details of Corpus Fund, shall be submitted to

possibility of using solar e
R g nergy where ever
Commitment towards CSR has to'be followed strictly,
Regular health chech-up record of the mine

: workers has o be maintaj ite i
a proper register. It should be made avaj labl g D

! e for inspection whenever aske
Project Proponent has to strictly follow the directions/guidelines issued T
CPCB and other Govt, Agencies from time ¢

- by MoEF,
The blasting will be ¢ B
1€ Dlasting will be done only after getting th et )
Department, 8etling the permission from the Mining.
You are

wcirel | — not a part of ap
S required/prescribed/identified under law. In case of violation, ¢} 4
» s
« 6 ~
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pcrnmsion sh

all automag;
) lica|
owncrship of ly deem (o be

the propogeq Site, thi ¢ cancelled. Also, in the event of any dispute on
i aligys L‘tm:liﬁ § r.)crn_ussiuu shall automaticully deem to be cancelled.
the Water (Prevention g Contro) NS Will be enforced inter alia, under the provisions ol
Pollution) Act, 1981, the gpy; of Pollution) Act, 1974, the Air (Prevention & Control of
Insurance Act, 1991 along with :;nplenz (Protection) Act, 1986 and the public Liability
assed by the Hon‘ble" Amendments and rules made there under and also any
¢ Courts of Law relating to the subject matter.

The Proj
ject s
Proponent will haye to submit approved plans and proposals

incorporating the conditi
: tions specified ;
issuance of this clearanc specified in the Environmental Clearance within 03 months of

The DEIAA SBR .
clearance, if any conditions stj MMOEF reserves the right to revoke the environmental

lated are i isfacti
SBR/MOEF. b D“-l not implemente to the satisfaction of DEIAA
existi .EI A SBR may impose additional environmental conditions or modify the
Xisting ones, if necessary, J

This is to request i
. St you to take further necessary action in matter as per
:z;mlon lof Gazet?e Notification No. S.0. 1533 (E) dated 14-09-2006, as amended and
regular compliance reports to the authority as prescribed in the aforesaid notification.

1
ok
‘ l Lg/wg‘ YO
(Kailash Singh)
S.D.M. (Sadar),
Member-Secretary,
DEIAA Sonebhadra, U.P.

No. dated as above.

Copy for information and necessary action to:
1- The Principal Secretary, Environment, Govt. of U.P., Lucknow.
2- The Principal Secretary, Geology and Mining, Govt. of U.P., Lucknow .
3. Director, Environment, Bibhuti Khand, Gomati Nagar, Lucknow.
4- Director, Geology and Mining, Lucknow.
5. District Magistrate, Sonebhadra.
6- Divisional Forest Officer, Sonebhadra .
7. Divisional Forest Officer, Kaimur Wild Life, Mirzapur.
8- Additional District Magistrale, Soncbhadra .
y. Sub Divisional Magistrate (Sadar), Sonebhadra.
10- Regional Pollution Control Officer, Sonebhadra.
11- District Mining Officer, Sonebhadra.
12- NIC Sonebhadra to upload on website.

(Kailash Singh)
S.D.M. (Sadar),
Member-Secretary,
DEIAA Sonebhadra, U p.
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=== A Uttar Pradesh Pollution Control Board
"-}k"ﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

¥y s

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

198428/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 04/01/2024
To,
M/s
SHRI ARUN KUMAR

Gata No. 5471, 5472ka, 5424, 5425, 5426, 5427ka, 5428 and 5429, Application Id-
Village- Billi Markundi, Tehsil- Robertsganj, Sonbhadra, U.P., area 23872520
4.99 acre

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI ARUN KUMAR located at Gata No. 5471, 5472ka, 5424, 5425, 5426,
5427ka, 5428 and 5429, Village- Billi Markundi, Tehsil- Robertsganj, Sonbhadra, U.P., area 4.99 acre

. subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1.  This CCA SHRI ARUN KUMAR granted for the period from 04/01/2024 to 31/12/2027 and valid for
manufacturing of following products.

S Product Quantity Unit

No

1 Building Stone (Dolo {40000 Cubic Meters/Year
Stone)-

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 kld Septic Tank soak pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

471

S No.

Parameters

Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate Water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission
on and
loading/unl
oading of
Building
Stone (Dolo
Stone)
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
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(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

75

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Dolo Stone)- 40000 Cu Meter/Year by opencast
and semi mechanized mining in 4.99 Acre leased area at Gata No. 5471, 5472ka, 5424, 5425, 5426, 5427ka,
5428 and 5429, Village- Billi Markundi, Tehsil- Robertsganj, Sonbhadra, U.P.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide letter No. 28/Parya/DEIAA/SBR/2026 dated
20.05.2016, and submit its compliance report to UPPCB.

3. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.

4. The proponent shall submitted compliance report of condition imposed in EC within every six month.

5. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.

6. The proponent shall establish Water sprinkling arrangement for dust suppression.

7. The proponent shall establish Effluent treatment system to treat the waste water from the mine.

8. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

9. If the lease agreement expires prior to 31.12.2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

10. Mining shall be done as per EC issued by DEIAA and directions given by Mining Department/District
Administration.

11. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

12. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

13. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

14. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Dolo Stone).

15. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

16. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

17. All trucks, tractors used in transportation of Building Stone (Dolo Stone) shall be covered by canvas
sheet to prevent dust emission.

18. Water will be sprayed after loading activity (if Building Stone (Dolo Stone) collected could be dry
condition)

19. The dust suppression measures like water spraying will be done on the haul roads and working areas.

20. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

21. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

22. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

23. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

24. Consent fees if revised, shall be payable by industry from the date of its applicability.

25. Industry shall comply with the relevant provisions of Environmental Laws.


aoramitkumar@gmail.com
Typewritten text
76


474
77

26. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Digitally signed by
RAJ E N D RA RAJENDRA SINGH

Date: 2024.01.09
SI NGH 14:25:01 +05'30'

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis. RAJENDRA  Ditalysignedy

RAJENDRA SINGH
Date: 2024.01.09
SINGH 14:25:12 +05'30'

Chief Environmental Officer (circle-2)
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U.P. POLLUTION CONTROL BOARD
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To Date: 2,6'0['1 - 20‘)_S’
The Member Secretary U.P. Pollution Control Board,
TC-12 V, Paryavaran, Vibhuti Khand,

Gomiti Nagar, Lucknow

Subject: Submission of compliance report of Environmental Clearance and Consent to Operate for
the Existing Khanda-Boulder/ Gitti (Dolostone) project located at Gata No 5471, 5472 ka., 5424,
5425, 5426, 5427 ka., 5428, 5429, (Total Arca 2.019 ha.) located at Village- Billi Markundi,
Tehsil- Obra and District- Sonbhadra, Uttar Pradesh.

Dear Sir,

Kindly refer to the Existing Khanda-Boulder/ Gitti (Dolostone) project located at Gata No 5471,
5472 ka., 5424, 5425, 5426, 5427 ka., 5428, 5429, (Total Area 2.019 ha.) located at Village- Billi
Markundi, Tehsil- Obra and District- Sonbhadra, Uttar Pradesh for EC ref number:
28/Parya/DEIAA/SBR/2016

Dated: 20.05.2016.

I am hereby submitting the compliance report of above mentioned project.
Thanking You

Sincerely,

1229 oy

Prop. Shri Arun Kumar
(Prop.)

CccC:

1. Regional Office MOEF and Cc, Kendriya Bhawan, 11" floor, Aliganj, Lucknow (U.P.),
2. District Magistrate, Sonbhadra, U.P.

3. Director, Department of Geology & Mining, U.P, Lucknow

4. Regional Officer, House no -162, Uttar Mohal, Robertsganj, Sonbhadra
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COMPLIANCE REPORT OF STIPULATED
SPECIFIC AND GENERAIL CONDITIONS IN THE
ENVIRONMENTAL CLEARANCE AND CTO LETTER

(EC ref nuwnber: 28/Parya/DEIAA/SBR/2016)

or

KHANDA-BOULDER/ GITTI (DOLOSTONE),

MINING PROJECT

Gata No 5471, 5472 ka., 5424,

5425, 5426, 5427 ka., 5428, 5429

Village- Billi Markundi, Tehsil- Obra,
District- Sonbhadra, Uttar Pradesh
(Leased Area 2.019 ha.) (40,000 cum/year)

APPLICANT:

Prop. Shri Arun Kumar
R/o Village- Kharatiya, Tehsil- Robertsganj,
Sonbhadra Uttar Pradesh

® 00000 00000000000 000000OCG® ©®O 0 0 0
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POINT WISE REPLY OF ENVIRONMENTAL CLEARANCE COMPLIANCE:-
COMPLIANCE OF GENERAL CONDITIONS

S.NO. GENERAL CONDITION COMPLIANCE

1. This environment clearance is subject to| Agreed
allotment of favour of project proponent by
district administration/mining department.

2. Forest clearance shall be taken by the| complied
proponent as necessary under law.

3. Any addition of the mining area, change of | It has been noted. If any change will
Khasra numbers, enhancement of capacity| be happened, a prior environment
change in mining technology modernization} clearance will be taken.
and scope of working shall require prior
environmental clearance as per EIA
notification, 2006.

4, No change in the calendar plan including | It has been complied. No changes
excavation, quantum of mineral and waste | has been made in calendar plan.
shall be made.

5. Mining will be carried out as per

the approved mining plan. In case of any
violation of mining plan  the
Environmental Clearance given by
DEIAA will be deemed null & void.

Apgreed
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Four ambient air quality monitoring slalionj
shall be established in the core zone as well a
in the buffer zone for RSPM. SPM, SO2|

NOx monitoring. The location of the stations
should be decided based on the
metcorological data, topographical features,
and environmentally and ecologically
sensitive  targets and frequency of

monitoring should be undertaken in
consultation with the State Pollution Control
Board. The monitored data for criteria
pollutants shall be reguiarly uploaded on the]
company's website and also displayed on the

website.

Ambient air quality monitoring
stations are not installed but bascling
monitoring data is attached. Partially]

complied

Data on ambient air quality (RSPM|
SPM, S02, NOx) should be regularly]
submitted to the Integrated Regional Office,|
MoEF & CC, Gol, Lucknow and the
State  Pollution Control Board / Central

Pollution Control Board once in six months.

Monitoring data is attached

Ambient air quality at the boundary of the

mine premises shall conform to the norms

Prescribed in MoEF notification no.
GSR/826(E) dated 16.11.09

Yes, within the limit

Fugitive dust emissions from all the sources
shall be controlled regularly. Water spraying
arrangement on haul roads, loading and
unloading, and at transfer points shall be

provided and properly maintained.

Regular water sprinkling is also
being carried out to prevent
generation of dust due to movement
of dumpers and other vehicles at

haul road. Work for green belt
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development has also been started

10.

Measures shall be taken for control of noise

Levels below 85dBA in  the work
environment. Workers engaged in opcrations
of HEMM, etc. shall be provided with
earplugs/muffs and health records of the

workers shall be maintained.

Noise level found to be within limits.

Industrial ~ wastewater (workshop and
should be
properly collected, treated to conform to the

standards prescribed under GSR 422 (E)
dated 19th May 1993 and 31¥ December

wastewater from the mine)

1993 or as amended from time to time. Qil
and grease traps shall be installed before the
discharge of workshop effluents.

Noted and complied.

Personnel working in areas shall be provided
with protective respiratory devices like

masks and they shall also be imparted
adequate training and information on safety

and health aspects.

Personnel working in dusty areas are
wearing protective respiratory device]
and they should also provide with
adequate training and information on

safety and health aspects.

Special measures shall be adopted to prevent
the nearby settlements from the impacts of

mining activities.

Apreed Special measures have been)
adopted to protect the nearby
settlements from the impacts of]
mining activities.
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The transportation of the materials shall be

limited to the day hours’ time only.

Agreed and Complicd
Transportation of materials is limited
to day hours™ time only

cooking, mobile toilets, safe drinking water,
medical health care, créche, etc. The housing,
may be in the form of temporary structures to
be removed after the completion of the

project.

Provision shall be made for housing the Agreed and Provision for the housingj
laborers within the site with all necessary] of construction laborers within the site

infrastructure and facilities such as fuel for with all necessary infrastructure andi

facilities such as fuel for cooking,
mobile toilets, mobile STP, safe
drinking water, medical health care,
etc. is as per the norms of MoEF
circular dated: 22-09-2008 regardin%
stipulation of condition to improve the
living conditions of construction

labour at site.

A separatc Environmental Management Cell

with suitably qualified personnel shall be
setup under the control of a Senior

Executive, who will report directly to the

Head of the Organization.

Agreed and Complied

17.

authorities and the date of start of land

The Project Proponent shall inform to
theReginal office, MoEF, Gol, Lucknow and|
State Pollution Control Board  regarding
the date of financial closures and final

approval of the project by the concemed

development work.

Ec is already sent to the respective

department and it is complied.

00000 QCOOOOO00ROTOOOO0PO OGO O O
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A copy of the cnvironmental clearance shal}

be submitted by the Project Proponent to the

Heads of the Local Bodies, Panchayat, and
Municipal Bodies as applicable in the

matter.

Complied
Copy of environmental clearance has
been submitted to the Heads of the

Local Bodies, Panchayat, and

Municipal Bodies

The Project Proponent has to submit a
regular half-yearly compliance report of the
stipulated prior environmental clearancg
terms and conditions in hard and soft copy to)
the DEIAA Sonbhadra on 1st June and 1st

December of each calendar year.

Noted and Complied

20.

The DEIAA may alter/modify the above
conditions or stipulate any further
condition in the interest of environment

protection .

Noted.

21,

and attract action under the provisions of the

Environment (Protection) Act, 1986,

Concealing factual data or submission of | No factual data has been fabricated|
False/fabricated data and failure to comply |and concealed and all the
with any of the conditions mentioned above | conditions been complied

may result in withdrawal of this clearance | accordingly .

Specific Condition:

Sl. | SPECIFIC CONDITIONS COMPLIANCE
No.
: Norms of Transport Department/PWD shall be [ Only PUC certified vehicles are
strictly followed during transportation of minerals | allowed for transportation
2. haul road shall be made motorabie Agreed
3. Forest NOC shall be obtained prior to start of work | Agreed
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corporate Social Responsibility (CSR) plan along
with budgetary provision of 3" of total cost shall
be prepared and approved by Board of Directors of
the company copy of resolution as above shall be
submitted to the authority along with lists

beneficiaries with their mobile nos./address

Noted and Agreed

This environmental Clearance does not create or
verify any claim of appiicant on the proposed

site/activity

Agreed

This environmental clearance shall be subject to
valid lease in favour of project proponent for the
proposed mining proposals. In case, the project
proponent does not have a wvalid lease, this
environmental  clearance shall  automatically

become null and void

Noted and Agreed.

The Environmental clearance will be co-

terminus with the mining lease period

Agreed, Validity of EC is co-
terminus with validity of current

mine plan or current lease period

No two pits shall be simultaneously worked i.c.
before the first is exhausted and reclamation work

completed, no mineral bearing area shall be worked

Will be complied with the final

mine closure plan.

After exhausting the first mine pit and before
starting mining operations in the next pit,
reclamation and plantation works in the exhausted
pit shall be completed so as to ensure that
reclamation, forest cover and vegetation are visible
during the first year of mining operations in the
next pit. This process will follow till the last pit is
exhausted. Adequate rehabilitation of mined pit

shall be completed before any new ore bearing area

is worked for expansion.

Small mine but pits will be
reclaimed as per final mine

closure plan.
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Adequate buffer zone shall be maintained between

two consccutive mineral bearing deposits.

Mining will be done as per mining

plan.

Sprinkling of water on haul roads to control dust

will be ensured by the project proponent.

Regular water sprinkling has been

done.

12.

Green belt development shall be carried out
considering CPCB guidelines including selection of
plant species and in consultation with the local
DFO/Agriculture Department. Herbs and shrubs
shali also form a part of afforestation programme
besides tree plantation. The company shall involve
local people for plantation Programme. Details of
year wise afforestation programme including
rehabilitation of mined out area shail be submitted
to the Regional Office, MoEF, Gol, Lucknow and
DEIAA SBR every year.,

Note and complied

13.

Blast vibration study shall be conducted and a
observation rcport submitted to the the Regional
Office, MoEF, Gol, Lucknow and UPPCB within
six months. The report shall also include measures
for prevention of blasting associated impact on

nearby houses and agricultural fields.

Agreed and As per DGMS

permission.

14,

Controlled blasting techniques with sequential
blasting shall be adopted. The blasting shall be

carried out in the day time only

Agreed and As per DGMS

permission,

15.

Appropriate arrangement for shelter and drinking
water for the mining workers has to be ensured at

the mining site,

Noted and Agreed

16.

Maintenance of village roads used for transportation
of minerals are to be done by the company regularly

at its own expenses. The roads shall be block

Roads are block topped and

complied.

S |
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topped

ii7

Rain water harvesting shall be undertaken to

recharge the ground water source

Noted and complied

18.

Status of implementation shall be submitted to the
Regional Office, MoEF, Gol, Lucknow, UP
Pollution Control Board and DEIAA SBR within
six months and thereafter every year from the next

conseqguent year.

Agreed and complied

I9.

Measures for prevention and control of soil erosion
and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried
out with geo matting or other suitable material, and
thick plantation of native trees and shrub shall be
carried out at the dump slopes. Dumps shall be

protected by retaining walls.

Noted and complied

20.

Trenches/garland drains (as applicable} shall be
constructed at foot of dumps and coco filters
installed at regular intervals to arrest silt from being
carried to water bodies. Adequate number of Check
Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs (if any) flowing through
the ML area and silts arrested De- silting at regular

intervals shall be carried out.

It is being complied.

21,

Garland drain of appropriate size, gradient, and
length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed
keeping 50% safety margin over and above peak
sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine

site. Sump capacity shall also provide an adequate

Noted
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retention period 1o allow proper sctiling of silt
matcrial. Sedimentation pits shall be constructed at
the comers of the garland drains and de silted at

regular intervals.

22.

Ground and surface water, if any in and near the
core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and
depletion due to mining activity and records
maintained. The monitoring data shall be submitted
to the Regional Office, MoEF, Gol, Lucknow, U.P.
Pollution Control Board and DEIAA SBR
regularly. Further, monitoring points shall be
located between the mine and drainage in the
direction of flow of ground water shall be set up

and records maintained.

Agreed

23.

Fugitive dust generation shall be
controlled. Fugitive dust emission shall be
regularly monitored at locations of nearest human
habitation (including schools and other public
amenities located nearest to sources of dust
generation as applicable) and records submitted

to the Regional Office of the Ministry.

For the prevention of
fugitive  dust emission regular

sprinkling of water will be done.

24,

Baseline data for ambient air quality shall be
generated and maintained and RSPM level in
ambient air in the nearby human habitation
(villages) shall also be monitored along with other

parameters

Noted and complied

25.

Transportation of minerals shall be done by
covering the trucks with tarpaulin or other suitable

mechanism so that no spillage of mineral/dust takes

place.

Agreed.
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26.

Occupational health and safety measures for ithe
workers including identification of work related
health hazards, training on malaria eradication,
HIV, and health effects on exposure to mineral dust
cic. shall be carried out. Periodic monitoring for
cxposure to reparable mineral dust on the workers
shall be conducted and records maintained
including health records of the workers. Awareness
programme for workers on impact of mining on
their health and precautionary measures like use of
personal equipments ctc. shall be carried out
periodically. Review of impact of various health
measures shall be conducted followed by follow up

action wherever required.

Agreed.

27.

The project proponent will ensure for providing
employment to local people as per requirement,
necessary protection measures around the mine pit
and waste dump and garland drain around the mine

pit and waste dump.

Local people are working at the

mining site

28.

solid waste shall be stacked properly with proper
slope and adequate safegaurd and shall be utilized
for backfiiling (wherever applicable) for
reclamation and rehabilitation of mined out area.
Top soil shall be separately stacked utilization later
for reclamation and shall not be stacked along with

overburden.

Noted and will be complied

29.

Over burden (OB) shall be stacked at earmarked
dump site (s) only and shall not be kept active for
long period. The maximum height of the dump shall
not exceed 20 m, each stage shall preferably be of
maximum 10 m and overall slope of the dump shall
not exceed 35°. The OB dump shall be backfilled.

Noted and complied

10
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IThe OB dumps shall be scientifically vegetated with
suitable native species 1o prevent ecrosion and
surface run off.

30.

Monitoring and management of rchabilitated areas
shall continue until the vegetation becomes self
sustaining. Compliance status shall be submitted to
the Regional Office, MoEF, Gol, Lucknow, U.P.
Pollution Control Board and DEIAA SBR on six
monthly basis.

Agreed and Complied

31.

Slope of the mining bench and ultimate pit limit
shall be as per the mining scheme approved by

Indian Bureau of Mines.

Mining done as per mining plan

32.

Permission for abstraction of ground water shall be
taken from Central Ground Water Board. Regular
monitoring of ground and surface water sources for
level and quality shall be carried out by establishing
a network of existing wells and constructing new
piezometers during the mining operation. The
monitoring shall be carried out four times in a year
i.e.-monsoon (April-May), Monsoon (August),
post-monsoon (November) and winter (January)
and the data thus collected shall be regularly sent to
MoEF, Central Ground Water Authority and
Regional Director, Central Ground Water Board..

department attached.

Permission from ground water

33.

The waste water from the mine shall be treated to
conform to the prescribed standards before
discharging in to the natural stream. The discharged
water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the
Regional Office, Ministry of Environment & Forest,
Gol, Lucknow, Central Pollution Control Board and
the State Pollution Control Board..

Agreed

11
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34.

Hydro geological study of the arca shall be
reviewed by the project proponent annually. In case
adverse effect on ground water quality and quantity
is observed mining shall be stopped and resumed
only after mitigating steps to contain any adverse

impact on ground water is implemented.

Agreced will be complied.

35.

Vehicular emissions shall be kept under control and
regularly  monitored.  Vehicles used for
transportation of minerals and others shall have
valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments.
The Vehicles transporting minerals shall be covered
with a tarapaulin or other suitable enclosures so that
no dust particles/fine matters escape during the
course of transportation. No overloading of
minerals for transportation shall be committed. The
trucks transporting minerals shall not pass through

wild life sanctuary, if any in the study area..

PUC certified only allowed for the

transportation.

36.

Prior permission from the Competent Authority

shall be obtained for extraction ground water if any.

Permission attached.

37.

final mine closure plan, along with details of
Corpus Fund, shall be submitted to the Regional
Office, Ministry of Environment & Forest, Gol,
Lucknow and U.P. Pollution Control Board § years

in advance of final mine closure for approval.

Noted and agreed

38.

Project proponent shall explore the possibility of

using solar energy where ever possible.

Noted and agreed

39.

Commitment towards CSR has to be followed
strictly.

Noted and complied.

40.

Regular health check-up record of the mine workers

Noted and agreed.

12
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has to be maintained at sitc in a proper register. It

should be made available for inspection whenever
asked.

41.

Project Proponcnt has to strictly follow the
directions/guidelines issued by MOEF, CPCB and

other Govt. Agencies from time to time.

Noted and agreed

42,

The blasting will be done only afier getting the

permission from the Mining-Department.

Agreed.

13
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General Condition

95

S.NO.

GENERAL CONDITION

COMPLIANCE

The applicant shall get analysed the samples of
effluent/emission/hazardous wasles at least once in a threg)
month from the laboratory recognized by the MoEF and
shall report to the UPPCB,

There is negligible  effluent/
emission/ hazardous wastes af
the mining site, But Baseline
monitoring data for Air, Water

and Noise is attached.

The applicant shall however, not without the prior consent
of the Board bring into use any new or altered outlet for
the discharge of effluent or gases emission or sewage

waste from the unit.

Noted and Agreed.

Treated Industial waste water and domestic waste water|
shall be disposed jointly at one disposal point. Thel
applicant shall provide discharge measurement equipmend

at final disposal point.

There is negligible use of waste
water as workers are heir from
the local villagers. So, waste

water is null to discharge

The applicant shall strictly comply with conditions of this]
CCA and submit compliance report of stipulated conditions
within 30 days of receipt of this CCA. If at any point of
time, it is found that the industry is not complying with|
stipulated conditions or any further direction/instruction
issued by the Board, legal action shall be initiated against

the applicant.

Agreed.

The applicant shall maintain good housckeeping. Al]

valves/pipes/sewer/drains etc. must be leak-proof.

Apgreed.
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9%

cfficiency of pollution control systems.

STP/ETP inlet and outlet points, Air Pollution Control

equipment and stack for smooth sampling/monitoring of

The indusiry shall provide uninterrupted entry to thd Il any, Agreed

The industry shall provide Inspection Book at the time of

inspection to the Board's officials.

Noted

Whenever due to any accident or other unforeseen act or
event, such emission occurs or is apprehended to occur in
excess of standards laid down, such information shall be
reported to the Board's offices and all other concerned
offices. In case of failure of pollution control equipment,
the production process connected to it shall be stopped with

immediate effect.

Noted and agreed

The industry shall operate in a manner so that all emissions

be emitted through designated chimney/stack only.

Not Applicable.

10.

human habitation etc. by the operation of industry, it shall
be imperative to stop production in the industry witiq
immediate effect and such information shall be reported to
Board's offices. The industry shall be liable to pay

compensation also in such cases as decided by the

Competent Authority.

In case of any damage to the agriculture productivity,Noted and Agreed
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point,

CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement efc.

or any change in effluent discharge point or emission

The applicant shall apply before the 60 days of expiry of | Noted.

12,

necessary.

stipulated condition issucd along with CCA, as may be

The Board reserves the right to revoke/add/modify any| Agreed.

SPECIFIC CONDITIONS

Sl
No.

SPECIFIC CONDITIONS

COMPLIANCE

This consent is valid for production of Building Stone
(Dolo Stone)- 40000 Cu Meter/Year by opencast and
semi mechanized mining in 4.99 Acre leased area at
Gata No. 5471, 5472ka, 5424, 5425, 5426, 5427ka,
5428 and 5429, Village- Billi Markundi, Tehsil-
Robertsganj, Sonbhadra, U.P..

Agreed.

Mining unit shall comply with the conditions of
Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA)
vide letter No. 28/Parya/DEIAA/SBR/2026 dated
20.05.2016, and submit its compliance report to
UPPCB.

Agreed

Controlled blasting techniques with sequential blasting
shall be adopted. The blasting shall be carried out in
the daytime only.

Blasting is done as per permission
from DGMS and govt. authorized

vendors only.

The proponent shall submitied compliance report of

condition imposed in EC within every six month.

Noted and Agreed.
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The proponent shall install Ambient Air monitoring

Noted and Agreed. —f

dust emission during mining, transportation, loading

and unloading of Sand Stone dimensional mining,

I, station as per condition imposed in Environment | I
I Clearance, I
I The proponent shall cstablish Water sprinkling | Water tankers are utilized for the |
6. arrangement for dust suppression, dust suppression on the haulage
route.
i The proponent shall establish Effluent treatment [ There is no requirement of
7 system to treat the waste walter from the minc. Effluent treatment system because
of workers are heir from local.
The proponent shall submit the Ambient air quality | Noted and Agreed.
2. monitoring report of impact zone/buffer zone and at
the comers of mining lease on quarterly basis to the
Board
i If the lease agreement expires prior to 31.12.2028, then | Noted and Agreed.
9. the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
Mining shall be done as per EC issued by SEIAA and | Noted and Agreed.
10. directions given by Mining Department/District
Administration.
Unit shall develop and maintain green belt as per the | Plants are planted with the
11 conditions of Environmental Clearance. consultation of local villagers and
Gram Pradhan,
Unit shall not withdrawal ground water for any | Ground water permission is
12, industrial activity ~without obtaining necessary | attached.
permission from UPGWA.
The domestic effluent shall be treated through septic | Noted and Agreed.
13. tank/soak pit or provide mobile toilet facility. Industry
shall maintain ZLD.
i Unit shall make water sprinkling arrangement through | Water tankers are utilized for the
14, Tankers for dust suppression at different sources of | dust suppression on the haulage

route.
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Unit should operate and maintain installed water

sprinkler system cftectively and continuously 1o

Water tankers arc utilized for the

dust suppression on the haulage

b achicve the standards prescribed under E(P) Rules, | route.
1986,
Unit shall submit ambient air monitoring reports of | Baseline monitoring  data is
16. NABL accredited laboratory on quarterly basis to the | attached.
Board.
All trucks, tractors used in transportation of Sand | Noted and Agreed.
17. Stone dimensional mining shall be covered by canvas
sheet to prevent dust emission.
Water will be sprayed afier loading activity (if Sand | Noted and Agreed.
18. Stonc dimensional mining collected could be dry
condition).
The dust suppression measures like water spraying will | Water tankers are utilized for the
19. be done on the haul roads and working areas. dust suppression on the haulage
route,
Industry should comply with the provisions of | Noted and Agreed.
20. Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016
21, Solid waste should be disposed in such manner, so that | Noted and Agreed.
no water, air and soil pollution takes place.
Industry shall abide by directions given by Hon'ble | Noted and Agreed.
Court, Hon’ble NGT, MoEF&CC, Central Pollution
22. Control Board, UPPCB and District Administration for
protection and safe guard of environment from time to
time
The unit shall submit the latest copy of Audited | Noted and Agreed.
Balance Sheet/C.A. Certificate (Fixed Assets+ Current
2. Assets - Current Liabilities) for verification of the

Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the
Board immediately
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Consent fees if revised. shall be payable by industry

trom the date of its applicability

Not applicable.

25.

Industry shall comply with the relevant provisions of

Environmental Laws.

Noted and Apgreed.

26.

If closure order is issued by CPCB or UPPCB against
the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring
the compliance and afier revocation of closure order,
the CTO will automatically be effective with
additional conditions mentioned in the closure

revocation order,

Noted and Agreed.
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Annexure- 1
COPY OF E.C. LETTER
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Office of the District Magistrate, Sonebhadm
Frx: 05444-224566 E-mail: deinasonbhadm@gmail.com

Ref. No. &9 /Parye/DEIAA/SBR/2016 Dole: 8o &% ,2016
.-—-r'--—__-._-“_‘-"

To,
Sri Arun Kumar
S/o Sni Akhifeshwar Prasad
R/o-Vill -Rharatiya Teh.-Robertsgan),
District-Soncbhadra, U.P.

Sub:’ chardiug Environmental Clearance for pm

S :V“lﬂgE—Bl“l Markuudl, "chsﬂ-Robcr_tsgn_l_u_,' o
5 4_1'::1-4.99 Acres) 2

DmrSu','[ T AR I
: Plﬂﬂ refer to your l* ) :dawd 14!10120_[."
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@ 13.  Specinl measures shall be adopted to prevent the nearby settlements from the
impacts of mining activities. ) §
] 14.  The transportations of the materinis shall be limited to day hours time 0’_”5' 18 _
15.  Provision shall be made for the housing the labourcrs within the site with alk \
O necessary infrastructure and facilities such as fucl for cooking, mobile toilets, safe b
drinking water, imcdical health care, créche cic. The housing may be in the form of
O temporary structures (o be removed after the completion of the project.
16. A separatc Environmental Management Cell with suitable qualified personnel shalt !
o be set-up under the control ofia Senior Exccutive, who will report directly to the
Hq_at!;df;ﬂleﬂrganizatiun. i e g : e el i

| by the Project Prdj:?_g__p .
'Bodies as applicable:

Lt it

1 AL IAS0
pecific Conditions
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502
105 - |

rst mine pit and before stacting mining operations in the n2xt ;
pit, reclamation and plantation works in the exhausted pit shall be completed so a5
to ensure that reclamation, forest cover and vegetation are visible during the first
year of mining operations in the next pit. This process will follow tiil the last pit is
exhausted. Adcquate rchabilitation of mined pit shail be complcted before any new

ore bearing area is worked for expansion.
Adcquate buffer zone shall be. malfitained between two consecutive mincral

bearing depos:ts ks
Sprinkling of Water on haul roads to confrol dust will be ensured by the project

Aficr exhausting the fi

proponent. o RER
Green belt: devélopment shall be carried out considering CPCB guidelin :

mcludn&g lséhor: of plant species and in consultation with tfie local
DFOIAgnﬂﬂhm DEFSI'UTIEBL Hﬂ'ﬁﬁ ﬂﬂd shrubs shall ﬂISO form a lfl af
jon p me besides trec plﬁntmon, The company shall invo Jocal

rali’hﬁhtatlon of mmed out area shnll bc Bmmed-

el
il r!-‘l':ll.-
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provide adequate retention period to allow proper setting of sil! material.
Sedimentation pits shall be constructed at the corners of the garland drains and de-

silted at regular intervals.
Ground and surface water, if any in and near the core zone (within 5.0 km of the

lease) shall be regularly monitored for contamination and depletion due to mining
activity and records maintained. The monitoring data shall be submitted to the
Regional Office, MoEF, Gol, Lucknot, U.B Pollution Control Board and DEIAA
SBR regularly. Further, moditoring points siall be located between the minc and
drainage in the direction of flow of ground water shall be set up and records

‘maintained,

" Fugitive dust generation shall be controlled. Bugitive dust emission shall be
'~'3’.'-:'3'1=c5u1arly monitored  at;locations of nearest: himan habitation (including ‘schools

qnﬂ other public/ amenities located nearest to sources ofi dust gmerntmn as

T

: -.,. 5 ?h‘id“m amblentqdir 11n~the nearby humaii hal it
monubredaloqgaw,tﬂlbihapammeters Ant

106

-';-__f-agplmblc] and re‘éord; sublmttcd to the Regmnal Office, MoEEF, @L luchiow,
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Regional Office, MoEF, Gol, Lucknow, U.P. Pollution Control Board ant DEIAA

C SBR on six monthly basis. A %
31.  Slope of the mining bench and ultimate pit timit shall be as per the mining scheme

approved by [ndian Bureati of Mines. :
32. Permission for abstraction of ground water shall be taken from Central Groun

¢ Water Board. Regular monitoring of ground and surface water sources for level
and quality shall be carried out by establishing a network of existing wells and

constructing new: plemmclcrs during the mining operation. The monitoring shall
be carried out four times'in & year i.e.-monsoon'(April-May), Monsoon (August),
post-monsoon (Noyember) and winter (January) and the data thus collected shal!

e

o

—
I

@ : be regularly sent to/ MoEE, Central Ground' Water Authority, and Regional
Director, Centra! Ground Water Board.
& 33, The waste water fromithe mine shall be: treated to conform to the! prescribed

standards before discharginginito the natural stream. The discharged water from
the Tailing Dam, if any; shall be regularly monitored and repoit! 'submitted to the
; Regional Office, Ministry, (of Environment & Forest, Gol) Lucknow, Cecntral
C - Pollution Control Board and the State Pollution Gontrol Board.

34.  Hydro geologicall sfiidy)of the areai shallibe reviewed' by.ithé project proponent

Ty

L annually. In casc adverso effect on! ground wateriqualiy/and quantityiisiobserved
r * mining' shall' be stoppediand| resumed ‘only ‘after mitigating: s:qm '10 contaln any
= adyerse impact on grotnd water is implemented.

& 35.  Vehiculac emissions. shalllbe keptiunder. controlland reguls _'-_y mumfumi Yehtcles

used fnr » _‘_‘ ‘ﬁfmncrnls and otﬁum sImIIf have wﬂlﬂ fgﬁrmssmns as.
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permission shall automatically decm to be cancelled. Also, in the event of any dispute on
ownership of the proposed site, this permission shall automatically deem to be cancelled!

' The above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention, & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Prolection) Act, 1986 and the public Liability
Insurance Act, 1991 along with their amendments and rules made there under and also any
other orders passed by the Hon'ble Courts of Law relaling to the subject matter.

The Project proponent will have to submit approved plans and proposals
. incorporating the conditions specified in the Environmental Clearance within 03 months of
_ issuance of this clearance.
_: % The DEIAA SBRMOEF-'mscrves the nght to revoke the envrrmg:mntnl

L)

e gy o L T

O
O
Q
O
O
©
4 pmvrs:on of¢6mﬁm ?
@ =ndregular compliancer
@
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‘:‘-_—-Ws“" Uttar Pradesh Pollution Control Board
w;{\?‘!ﬁ“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828, 272083 Fax:0522-2720764, Email: infowuppeb.in, Website: www.uppeb cor
198428/UPPCB/Sonebhadra(UPPCBRO)Y/CTO/both/SONBHADRA/2023 Date: 04/01/2024
To,
M/s
SHRI ARUN KUMAR -
Grota No. 5471, 5472ka, 5424, 5425, 5426, 5427%a, 5428 and 5429, Applicaticn Id-
Xigl;ags;filli Markundi, Techsil- Robertsganj, Sonbhadra, U.P., area 23872520

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA {Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI ARUN KUMAR located at Gata No. 5471, 5472ka, 5424, 5425, 5426,
5427ka, 5428 and 5429, Village- Billi Markundi, Tehsil- Robertsganj, Sonbhadra, U.P., area 4.99 acre
- subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA SHRI ARUN KUMAR granted for the period from 04/01/2024 to 31/12/2027 and valid for
manufacturing of following products.

S  |Product Quantity Unit

No

1 Building Stone (Dolo (40000 Cubic Meters/Year
Stone)-

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended ;-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
Domestic 1.0 kid Septic Tank soak pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

l S.No. ' Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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dispatched immediately.

(v} The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters ]Standards

3. Conditions under Air (Prevention and Control of Pollution) Act 1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achicve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate Water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission
on and
loading/unl
oading of
Building
Stone (Doio
Stone)

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p-m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night{ Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
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(it) Quarterly compliance report of the CCA., photograph of ETP/APCs/Wasle Storage Area,

5. Competent Authority reserves the right to change/modify add any time any condition of this CCA.

6. Unit has 10 comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of thc Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for cnsuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water, It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shail be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
L. This consent 1s vahd for production of Building Stone (Dolo Stone)- 40000 Cu Meter Year by opencast
and semi mechanized mining in 4.99 Acrc lcased area at Gata No. 5471, 5472ka, 5424, 5425, 5426, 5427ka,
5428 and 5429, Village- Biili Markundi, Tehsil- Robertsganj, Sonbhadra, U.P.
2. Mining unit shall comply with the conditions of Environmental Clearance issucd by District Level
Environment Impact Assessment Authority (DEIAA) vide letter No. 28/Parya/DEIAA/SBR/2026 dated
20.05.2016, and submit its compliance report to UPPCB.
3. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.
4. The proponent shall submitted compliance report of condition imposed in EC within every six month.
5. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.
6. The proponent shall establish Water sprinkling arrangement for dust suppression.
7. The proponent shall establish Effluent treatment system to treat the waste water from the mine.
8. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.
9. If the lease agreement expires prior to 31.12.2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
10. Mining shall be done as per EC issued by DEIAA and directions given by Mining Department/District
Administration.
11. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
12. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
13. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
14. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Dolo Stone).
15. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
16. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
17. All trucks, tractors used in transportation of Building Stone (Dolo Stone) shall be covered by canvas
sheet to prevent dust emission.
18. Water will be sprayed after loading activity (if Building Stone (Dolo Stone) collected could be dry
condition) _
19. The dust suppression measures like water spraying will be done on the haul roads and working areas,
20. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
21. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
22. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
23. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
24. Consent fees if revised, shall be payable by industry from the date of its applicability.
25. Industry shall comply with the relevant provisions of Environmental Laws.
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26. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued carlicr will remain
suspended during the closure period and after ensuring the compliance and afier revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

Chief Environmental Officer (circle-2)
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_yu‘ GROU WATER DEPARTMENT
SN t
?’.; Minisiry of tal Shakt

Governmant of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO:

VALID FROM --- TO ---

Name of the Applicant ARUN KUMAR

Address of the Applicant: VILLAGE- KHARATIYA

Company Name: Shri Arun Kumar Company Address VILL- KHARATIYA, TEH-
ROBERSTGANJ. DISTT- Sonbhadr

Serial No., of Application SNBOO0124NINDO0S0 Date of Submission 14/0172024

Form

Speclmen Signature of the User:

Location particulars:

District Sonbhadra Block CHOPAN
Plot No. 5471,5472KA,5424,5426,5427ka 5428, gy

Municipality/Corporation Na Ward No. 0

Holding No. 0

Rate of Withdrawal (mhr.) 5.00 Date of Energlzation (In 11/02/2024

Case of Electric Pump}
Particular of the Proposed Well and Puniping Device

D OO0 00 0920000 O®OCOGCO®POGEOEOGOEOGEOSIOGOOGDOS®E O®EO®O OG-0 |

Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube 0.00 Approx. Strainer Length 0.00
Well) {For Tube Well)
Diameter (For Dug Welf) 0.00 Type of Pump to he Used:  Submersible
H.P. of the Pump: 1.00 Operational Device Electric Motor
Maximum Allowable Rate of  5.00 Maximum Atlowable 1.00
Withdrawal (m*hr.): Running Hours Per Day:
Maximum Allowable Annual  1825,00 Recharge Required: 912,50
Extraction of Ground Water:

3
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This No-Objection cerlificate authorizes the owner applicant {user} 1o 5:nk a well in the location specdied al SI. (2} for extraction of grourd water at a
fale not exceeding that as shown at S1. {3]) for Running Hours per day as sh:own at Sl (3k). and for maximum allowable annual extraclion of ground
waier as shown at Sl. (3k) and is vahd subject to the observance of the conditions stated overleal

Place

Date

Yours Faithiully,
Signaiure of the Issuing Aulhority
and Designalion

GENERAL CONDITIONS:

= In case of any change of ownership of the proposed well, fresh authorizalion has lo be obtained.

» Na change of location, design, rate of withdrawal and pumping device in respect of the proposed wel as indicated at SL {2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any devialion in this regard shall lead to cancallation of this authorization

» For the purpose of measuring and recording the quantity of ground water extracled, every said user shall affix digital water flow meters {conforming
lo BIS/ IS standards) having lelemetry system in the abstraction struciure, which record rate and quantum of extraction, at outlet of pumping devices
and it shall be presumed that the quantity recorded by the meler has been extracted by the said user, until the contrary is proved. The rate of
extraction of ground water from lhe well as shown in item 3(k) shall not exceed 1o the recorded rate from water meters

« The concemned Authority reserves the right to stop extraction of ground waler from the well due to quality hazards or any other reasons, if the
situation so demands

* In case of any change of ownership of the exisling well, fresh registration has to be obtained.

= No change of location, design, rate of withdrawat and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this cerlificate
shall be made without prior permission of the Competent Authority. Any devialion in this regard shall lead to cancelation of this registration

= In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found fo be incorrect during
verification at any subsequent slage , this registration is liable for cancellation.

* The Certificale of Aulhorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have lo apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

+ Construction of piszometers and installation of digital water level recorders with telemetry shall be mandalory for user. Depth and zone tapped of

piezomeler shoutd be commensurate with that of the pumping well. The data, obtained from digital water lavel recorders shall be made available to
this office on monthly basis

= Guidelines for Installation of Piezometers and thelr Monitoring

Piezometer is a borewell flubewell used only for measuring the waler level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for waler quality lesting when ever needed. General guidelines for installation of piezomelers are as
follows:

= The piezometer is to be installed/consiructed at the minimum of 50 m distance from the pumping well throeugh which ground water is being
withdrawn, The diameter of the piezometer should be about 4" to 6™

o The depth of the piszomeler should be same as is case of the pumping well from which ground water is being abstracted. if, more than one
piezomelers are instalted the second piezometar should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

* No. of plezometers to be constructed & Type of water level moniloring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cumiday) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11 - 50 1 1 ¢
3 §0- 500 1 0 1
4 > 500 2 0 2

= The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meler upto two decimal.

= For measurement of water level sounder or automatic water leval recorder (AWLRY Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

= The measurement of water level in piezomeler should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.

= All the delails regarding coordinates, reduced lavel {with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Depariment, Ultar Pradesh, and for its

0000 600000 000 00O OG”FOOGOPOCOG®OES O©®O OO

&
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validat 01
The ground water quality has to be momilored twice in a year dunng pre-monsoon (May/June) and post-morsoon (Oclober/November)
penaas Quality may be got aralyzed from NABL approved lab. Besides, one sampie (1 It capacity bollle} 1o the concerned Direcior. Ground

Water Department, Uttar Pradesh, for hemical analysis.
A Parmanent display board should be installed at piezomeler/Tube wells site for prowviding the localion mezomeler/ tube well number, depth
and zone tapped of piezomeler/tube well for standard referencing and ientfication,
Any ather site specific requirement regarding safety and access for measurement may be taken care of
* Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incomect during
verification at any subsequent slage, this permil is liable for cancellation.

SPECIFIC CONDITIONS:

e (A) For Industrial User: No Objection Cetificale for ground waler extraction by industries shall be granied subject lo the following specific
conditions:

* i) No Objection Certificate shall be granled only in such cases where local government waler supply agencies are nol able lo supply the desired
quantily of water

= ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground waler resources,

= iii) All industries abstracling ground water in excess of 100 m%d shall be reguired lo undertake annual water audit through Confederation of Indian
Industries (ClI)f Federation Indian Chamber of Commerce and Industry (FICCI) National Productivity Councit (NPC) centified auditors and submit
audit reporis within three months of completion of the same 1o Ground Water Department Utlar Pradesh. All such industries shall be reguired to
reduce their ground water use by at least 20% over lhe next five years through appropriate means.

* iv} Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatery for industries drawing/ proposing o draw more than 10 m? /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50
m from the bore wellfproduction well, Depth and aquifer zone tapped in the piezomeler shall be the same as that of the pumping well! wells. Monthly
water level data shall be submitted online lo the Ground Waler Depariment, UP.

= v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
elc.) shall store the harvested rain waler in surface storage tanks for usa in the industry.

« vi) Injection of treated/ untreated waste water into aquifer syslem is strictly prohibiled.

* vii} Industries which are likely to cause ground waler pollution e.g. Tanning, Slaughter Houses, Dye, Chemicall Pelrochemical, Coal washeries, other
hazardous units elc. (as per CPCB list) need to undertake necessary well head proteclion measures to ensure prevenlion of ground water pollution.

L]

» (B) Infrastructural User: The No Objection Certificate for ground waler abstraciion will be granted subject to the following specific conditions:

+ i) In case of infrastructure projects that require dewatering, proponent shall be required 1o carry out regular monitoring of dewalering discharge rate
(using a digital water flow meter) and submit the data onfine to Ground Water Department, UP as applicable. Monitoring records and results should
be relained by the proponent for two years, for inspection or reporling as required by District Ground Water Management Council.

» ii) Installation of Sewage Treatment Plants {STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? Iday. The
water from STP shall be utilized for loilet flushing, car washing, gardening elc

This NOC is not authorized by any Official. This should only be used for Preview purpose.
g Ity yarores fsdt witresTd grer wwnifora €l €1 5 A yafasied & 33wy @ wahr fa s
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Annexure- 5
Pillar Photographs
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Annexure- 6
Site and Board Photographs
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Annexure- 7

Photographs showing other compliances
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Annexure- 8
Baseline Monitoring Data
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NOIDA TESTING: LABORATORIES

(An FS0 2 9001 : 2008, 14601 - 2004 & OHSAS : 18001 : 2007 Certilicd & NABL, Accredited Laborntory)

P e MoEF & CC {(Ministry of FEavironment, Forest & Climate Change) Rcc(;guizcd Laboratory.
LLEE R R Y [T XY

T +-01 9313611642, 8510021921, 7503031145, 8527870572, 7503031146, 9999794369

@@@ﬁ@@@@@@9@9@@@@@99@@@@009‘

1 IFICAT

Test Report of Report Code Date of Issue

Ambient Noise N210325-01 24/03/2025

ISSUED TO: Prop. Shri Arun Kumar.
SAMPLING & ANALYSIS DATA

Project Name : Billi Markundi Khanda-Boulder/ Gitti (Dolostonc)
Mining project at Gata No 5471, 5472 ka., 5424,
5425, 5426, 5427 ka., 5428, 5429, located at Village-
Billi Markundi, Tehsil- Obra and District- Sonbhadra,

Uttar Pradesh
Sample Drawn On : 19/03/2025
Sample Drawn By : NTL Lab Representative
Sample Received On ;. 20/03/2025
Sample description :  Ambient Noise
Sampling Location : Near Project Site
Sampling Time : 24hrs
Analysis Duration : 21/03/2025 TO 25/03/2025
TEST RESULT
S.No | Test Parameters * Results | Units Requirement (as per CPCB Guidelines Limits in
dB (A) Leq
EQUIVALENT Category of Area/ . . .

L NOISE LEVEL . Zone Day Time | Night Time
(6.0 AM TO 10.0 PM) dB(A) *Industrial Area 75 70
EQUIVALENT Commercial Area 65 55
NOISE LEVEL T

2. (10.0 PM TO 6.0 40.7 dB(A) Residential Area 55 45
AM) Silence Zone 50 40

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer
asked for the above tests only.

2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the
laboratory.

4. This test report will not be used for any publicity/legal purpose.

5. The test samples will be disposed off after two weeks from the date of issue of test report, uniess until specified
by the customer.

hiad vud
CHECKED BY
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NOIDA TESTING ILABORATORIES
(Aq ISO - 0081 : 2008, 14001 : 2004 & OHSAS 1801 1 2007 Certificd & NABL Accmdi‘tcd Labaratury}
MoEF & CC {Ministry of Environnent, Forest & Climute Change) Recognized Laboratory.
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NOIDA TESTING LABORATORIES

1 -
3 (A ISO - I @ 2004, 14001 : 2004 & OHSAN @ 18001 ¢ 2007 Certified & NARL Accredited Laburutary)
Lo 4 ¥ =Sy . 4
MoEF & CC (Ministry of Environment, Forest & Glimate Change) Recognized Laboratory,

-

000 000200 OCO0OCOQCROOOCGOOOSOEO® O O 000

T e T R 1101.0313611642. 8510081921, 7503031145, 8527870572, 7503031146, 9999794369
EST CE - A F
Test Report of Report Code Date of Issue
Ambient Air Quality Analysis | AAQ 210325-01 24/03/2025

ISSUED TO: Prop. Shri Arun Kumar.
SAMPLING & ANALYSIS DATA

Project Name : Billi Markundi Khanda-Boulder/ Gitti {Dolostonc)
Mining project at Gata No 5471, 5472 ka., 5424, 5425,
5426, 5427 ka., 5428, 5429, located at Village- Billi
Markundi, Tehsil- Obra and District- Sonbhadra, Uttar

Pradesh,
Sample Drawn On :19/03/2025 TO 20/03/2025
Sample Drawn By :  NTL Lab Representative
Sample description :  Ambient Air
Sampling Location :  Near project Site
Sampling Plan &Procedure :  SOP-AAQ/08
Analysis Duration 1 21/03/2025 TO 24/03/2025
Ambient Temperature (°C) : 25
Average Flow Rate of SPM (m*/min.) : 1.10
Average Flow Rate of Gases (Ipm) : 1.0
Sampling Instrument Used :  Repairable Dust Sampler, Fine Particulate(PM 2.5)
Sampler
TEST RESULT
Limits as per
S.No. Parameter Test Method | Results | Units | Environment
(Protection) Act.
1. Particulate Matter (PMg) | 1S:5182 Part-XXIiI 80.0 |pg/m’ 100.0
2. Particulate Matter (PM,s) | CPCB Volume—1/ | 43.0 |pg/m’ 60.0
Grav

Sulphur Dioxide 1S:5182 Part-I1 978 |pug/m’ 80.0

4, Nitrogen Dioxide 1S:5182 Part-VI 17.8 | pg/m’ 80

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked
for the above tests only.

2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, cither wholly or in part, without prior written permission of the
laboratory.

4. This test report will not be used for any publicity/legal purpose.

5. The test samples will be disposed off afier two weeks from the date of issue of test report, uniess until specified
by the customer.
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TIFIC

Test Report of

Report Code

Date of Issue

GROUND WATER

GW 210325-01

24/03/2025

ISSUED TO: Prop. Shri Arun Kumar.
SAMPLING & ANALYSIS DATA

Project Name

Sample received on
Sample Drawn By
Sample Quantity
Analysis Duration
Sample Description
Sample Location

MICROBIOLOGICAL REQUIREMENT

Billi Markundi Khanda-Boulder/ Gutti {Dolostone)
Mining project at Gata No 5471, 5472 ka., 5424,
5425, 5426, 5427 ka., 5428, 5429, located at
Village- Billi Markundi, Tehsil- Obra and District-
Sonbhadra, Uttar Pradesh.

20/03/2025

NTL Lab Representative
2.0 Lt.

21/03/2025 TO 24/03/2025
Ground Water (Bore Well )
Near Project Site

RESULTS
S.Ne Parameter Test Method Results Required as per [S-
10500:2012
L. Faecal Coliform 15-1622 Absent 0
2. Total Coliform 18-1622 Absent 10 Max
ORGANOLEPTIC & PHYSICAL PARAMETERS
5. NO. Parameter Test method Result Unit |Requirement }Permissible Limit
(Acceptable in absence of
Limit) alternate source
1. pH value 1S-3025(P-11) 7.12 - 6.5-8.5 -
2. Total dissolve solid ( TDS) | 15-3025(P-16) 312 mg/1 500 2000

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRARBLE IN EXCESSIVE AMOUNTS

S.NO, Parameter Test method Result Unit | Requirement |Permissible Limit
(Acceptable in absence of
Limit) alternate source
1. Calcium (as Ca) 15: 3025 (P- 40) 37 mg/l 75 200
2. Chloride (as Cl1) IS: 3025 (P- 32) 24 mg/l 250 1000
3. Magnesium (as Mg) IS: 3025 (P-46) 21.7 mg/l 30 100
4. Nitrate {as NO;) iS: 3025 (P- 34) 6.0 mg/l 45 No Relaxation
5. Sulphate (as SO4) IS: 3025 (P- 24) 32 mg/l 200 400
6. Alkalinity { as Ca CO») IS: 3025 (P- 23) 176 meg/l 200 600
7. Total hardness (as CaCO;} [ IS: 3025 (P- 23) 182 mg/l 200 600
Parameters not cover IS-10500-2012
| S.NOJ Parameter [ Test method | Result | Unit | Reguirement | Permissible Limit |
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&9 ¢ NOIDA TESTING ' LLABORATORIES

(An ISO . : 9001 : 2008, 14001 : 2004 & OIISAS : 18001 . 2007 Certilied & NABL Accradited Laboratoery)
s I s MoEF & CC @vinistry of Environment, Forest & Climate Change) Recognized Laboratory.
i e SRR TX +91-9313611642, 8510081921, 7503031145, BS27870572. 7503031146, 9999794360

HTEFICAT

(Acceptable in absence of
Limit) alternate source
1. COD (as 02) APHA-32208B BDL mg/l - -
2. Dissolve Oxygen 1S-3025(P-38) 3 mg/l - -
3. Total Suspended Solid | IS-3025(P-17) BDL _mg/| - -
4. Conductivity @25'C | 1S-3025(P-14) 630 uS/cm 5 )
5. Sodium {as Na) 1S-3025(P-45) 65 mg/l - -
0. Potassium (as K) 15-3025(P-45) 8.6 mg/l - -
7. Temperature IS-30Z5(P-9) 22 ’C - -
8. Phosphate (as P) 1S-3025(P-31) <0.05 mg/l - -
9. | BOD (a127°C 3-Days) [ IS-3025(P-44) | BDL mg/Il - -
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked
for the above tests only.

2. Responsibility of the Laboratory is limited to the invoiced amount only

3. This test report will not be generated again, either wholly or in part, without prior written permission of the
laboratory.

4. This test report will not be used for any publicity/legal purpose.

3. The test samples will be disposed off afier two weeks from the date of issue of test report, unless until specified by
the customer.
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550 ANNEXURE R2/6
IR U¥ Yguu A= 918, |ievg - LiFE

.. UTTAR PRADESH POLLUTION CONTROL BOARD, SONBHADRA NI/ il

‘ M% 2 Envronment
oigsf AEAT- G 0386/0A No.-1356/2025 Reaticp: 02-04-2025
ar ¥,

A A I FAR,

TTCT HEHI—5471, 5472, 5424, 5426, 5427, 5428 UG 5429, UM —fdcci—ARGTS),
ATIE—HIAS |

fawa— w0 g ERa e, ¥ Reeht § Rawed= slogo #8A1-1356 /2024 Fae 9 S0H0 IST 9
mﬁmﬂamm—mmmzs$m§qqu?wmﬁmﬁ@nﬁm$mﬁm$
A A UG - UF RAie—0104.2025 @ WO B wEH A |

RISy, '

Ul Suddd fawas wo wxa gRd e ¢ e 7 Rarea 3NOV0 ¥eRl—-1356 / 2024
qdqe], 9T S0%0 I d 3 H qiRe ey faa-04022025 T4 A qae] gNT WA g-Ad UA fsia
01012025 1 e TGV FX, N A WEIEA, JoW0 WGV FRIA did. keI @1 Wi @ ud g
Frfem @ -0 B UM A ReE 01042028 A A ¥ gd B w@E Ay & b og-A
fRid—01.042025 11 YTl Y3 & e O Aawd b aa & b s g fefaRaa fasgan @1 Seol®A
fopar o &

Violation of Statutory Distance Norms:
« The joint committee has confirmed that an Industrial Training Institute (I'T1y is situated
approximately 100 meters from the mining site. in contravention of prescribed safety distances.
« This directly contradicts the declarations made in the Foy ironmental Clearance application (Form-1)
submitted by the Project Proponent. wherein it was falsely represented that no educational institutions
exist within a 1.5-kKilometer radius.
« I is pertinent to note that as per the Central Pollution Control Board (CPCB) guidelines established
in the matter of "Haridasan vs. State of Kerala" (OA No. 304:2019). a minimum distance of 200
meters must  be maintained between mining operations  imvolving  blasting and any
residential/educational institution.
« In view of this egregious violation, it is imperative that a cease and desist order be issued for this
mining operation. and appropriate environmental compensation be imposed on the Project Proponent
for misrepresentation in statutory documents.

I JuRIgE fAgaN g gl BT qa Ao s el o ¢ fReel o RavE= anovo
HIT—1356 / 2024 A4 418 JOHO X159 d 3 N uifa amdwr R 04022025 & IqUTA-I H AN ZH
PRt B AfAeE Sxqd &el gAfead &, e [ ga wawn 4 so aia sRa s g qrfe
ey fami—-04.02.2025 @ IUTS # 3zl Hio Ciosflodlo d Ul fhan o weh |

HATTH— UGN | $
m\“\m

vy

m@q

go%0 Ud fRAT® UMK |
TR frfafr @ geed W T

1. 3eTe WEIGd @ wfea, So%0 WsEY FAFAY 48, aET |
2. Weww ufyd weed, So%0 Wguvr a4, awEHs |
3. mmmaw,ml)
4. e vafaRer AfeR) (go—2), Sodo HgyYl FEvr €€, e |
5. SIS W RSN, HE | qﬁ\“\a‘g
g s
- 1= B

Regional Office: H. No. 162, Uttar Mohal, Near Chandi Hotel, Sonbhadra (231216)
Phone: (05444) 222464 - Fax: 05444-222464

Emil: rosonbhadra@uppcb.in - Web Site: www.uppcb.com
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wenfer
AT 2N WO FAR TCT 05471, 5472%, 5424, 5425, 5426, 54277, 5428 VT 5429
T fdeef—aRGUS), TEedid—aiiax], T ue—aHg & fdng SR Faen Afed oR
5 oM @ a ¥

S& sefa @ aRaor Ao Isha sRa siffevor § feme afovo ww@—1356 /2024
99 FH BOW0 WY UG A IR mew fRAI$-04.022025 B ulel # SWRiEw @
aRTTST @ PAReror Raie—28.042025 @ f5ar war| v & wwg AT o & wy §
aﬁémﬁﬁmﬁmﬁﬁwnmlﬁﬁmﬁmwﬁmaﬂﬁmmwwlmw@u
eRT afrawu # faaedi= aflovo weAT—1356 /2024 T S SOW0 XIT T I B U A
Rreent weie, \ s g1 AR oRde @ ot ¥ Reie-18.012025 @1 3T Wy
wffd grr fRie—22.012025 # Ffewr R war on, R oRaresn g arify T o | TR
wgE WA 3 FAQev & g suRem gl o aeu gAR WwREeR gRT s awn T
oT & oRET FawR, 2024 | g | AU @ WO U T gedt U9 mriew § Sude
iferal @ MR W fawga e amen e 8-

1. 99 G AR TH-faed - ARGue), Tedie—3ilar], STIE—|AME @ el H0—5471,
5472F, 5424, 5425, 5426, 5427, 5428 Ud 5429 W wWifdd &= G ¢ | a0 @A
yRATSHT @1 @fer SR 8g RRgae daa sarri= s awe aeiRd, swe
@ Hed H@-28/Psrya/DEIAA/SBR/2026 f&=i5—2005.2016 T ugfaweiig Wt ffa
fesar mam &)

2. S @ IRAGH & @i Rt ©F (@ W) @ @he & amwd 499 Tae 2
TR G GRS @ Sl W @ & 40,000 TR Alex /9 gfad 2 @
RIS gRT FmaaTgSe /09 aive AT gfy ¥ e wF & @b fhar o
gfaa g1

3. S G GRS Bl U5 A B s \eW WE—198428/UPPCB/Sonebhadra
(UPPCBRO)/CTO/both/SONBHADRA/2023 f31i%—04.01.2024 ER1 fAi®—31.122027 oo
@l gy &g wewfar 91 ©d a1y andw frfa 8

4. RIS @ Frfa wEeld (G vd arg) e § R wat @1 orue o wd we
oA FARRAT §Ree TEEe sRfRE), Sovo g W wafavdi Wt @ iy afte
fod WM 8q 39 Pt & T HEI-910084 / H IR FHR / Wo0ai0 /2025 -
22012025 g1 FRG frar mar on frmy wrafery sferaTgaR aruTeE o ure & |
gafaedfa degfe @ ufer ey =& 2

5. few & w7y Frfed v ffa weafy (Ga 1a arg) omew ¥ fafda st @1 arquem
Td gowlo # ffea wat & srqurel €l urar

6. ST WY WAfd & Freer & wwg A uRasmr grr sfiRed @ B3 o &
AT W H AT & S P adaR fiawer e @ (eramfy da) |

| %00 o< a9 [ T @ @ | Wigd o | ofaRed @ 31
AT (G5 #io) @ B AT HIHT
(& o) (&1 %)
1. 2019-20 62,067 40,000 22,067
2, 2020-21 46,701 40,000 6,701
3. 2021-22 47,003 40,000 7.003
4, 2022-23 42,775 40,000 2,975
5. 2023-24 40,372 40,000 372
6. 2024-25 39,995 40,000 : |

AL 2 /...
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As per CPCB Guidelines, the Environmental Compensation has been calculated as follows:
EC=D x (1+RF+DF)
Where, D = Z x market value of the material per MT or m>
DF = 0.3, if Z/X=0.11 to 0.40
0.6, if Z/X=0.41 t0 0.70
1, if Z/X >=0.71
RF =0.25, 0.50, 0.75, 1.00 as per risk level mentioned below:-
| Risk Level L[ 2 3 s |
| Risk Factor 025 | 050 75 1.0

Where, Risk level to take value as per severity of the impact of illegal mining case
mentioned below in the table

Severity of Mild Moderate Significant Severe
Impact
[Esk Level 1 2 . 3 4

As per the above mentioned factors the Environmental Compensation has been calculated as per

following table:

Permitted Total Excess Exceedance Compensation Charge (in Rs.) —[

Quantity (in Extraction | Extraction (in | in

MT or m3> (inMTor | MTorm3’ | Extraction
3)

m
X Y Z=Y-X ZIX Dx (1 +RF DF) where,
; D = Z x market value of the material
per MTor m>

DF =0.3, if Z/X=0.11 to 0.40 DF
=0.6, if Z/X=0.41 t0 0.70 DF = 1, if
Z/X >=0.71

RF =0.25, 0.50, 0.75, 1.00 as per
risk level

Total Permitted Quantity in Environmental Clearance (X) = 2,00,000 m>/annum

PHIA: 3 /WR....
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h, ()

Total Extraction (Y) =2,38.918 m3

Excess Extraction (Z), (Z=Y-X) =38918 m3

Methology:

Market value of illegally mined material (D) D=Z x Market Value of the material

(Market value of the material as Rs. 125/. per m3) = 38918 x 125 = 48,64,750.00

(As per attached letter dated 06.05.2025 by Mines

Department, Sonbhadra)

Risk Facto(RF) RF=0.75

Deterrence Factor (DF) Severity Significant

DF=0.3 Risk Level 3

Risk Factor 0.75
DF=Z/X=38918/200000=0.1945

(DF = 0.3, if Z/X=0.11 to 0.40)

Environmental Compensation/charge (in Rs.) Dx (1+RF+DF)

= 4864750 x (1+0.75+0.3)
= Rs. 99,72,737.50

(Rupees Ninty nine lakh seventy two thousand seven hundred thirty seven & paise fifty only).

T IWIFT aftfq dedl B geTa v §U Saw Wefia @ uRaeTr A s e
FHR TET 705471, 5472, 5424, 5425, 5426, 5427%F, 5428 VA 5429 UH—Aech—ARGUS),
devlc—3iaN, SFU—|E & g iR i o1 5 99 @ SR w0 99,72,737.50
(e o ggar somr wa @ ddf w0 1@ 39 vwa) @19 @) gafereig efaff sftRif
fd SM vd arg (rguer frawor qen o sfifae, 1081 (GuTEERE) @ O 31-U @ st
FRY qARN FHifew S 5 I o wegfa wfka emem anve et ud afim angwas

FTIaTE! g Wew W B
[ &
G

(a7 9=R)
Heras gafawor ifirae

/Nt
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ANNEXURE R2/8 161
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wER,
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¥ Tfda wyem M gR1 RTE—22012025 B R T3 Frdieror # suRer afafAfd sh oo AR
YIORTgEY ERT AT R Tl o & gRae TawR, 2024 | @ €|

are: For PR aTREn @ SR U9 91 qETer @ fewdll ud e qe WAt (W
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TEER F9R AT G A9 w9 @ 49 geam)AE @ gafaeeiy afiefd sftRift fea o o
gy (reuor Prareer qerr Frien) sfdfraw, 1081 (FemeEfa) @ ORT 31T @ I HROT QA
Afew o R 9M @ R wfta smEn e sdiee Td afH amavad wriarEl §Y
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SR a9 Ugyor =T dre

7S UTTAR PRADESH POLLUTION CONTROL BOARD
.;gﬁ/ﬂ//gﬁ—z/mﬂ Sae\es Date g % ,-/'?i

RS

JE4 A 3 BAR TTIET 05471, 54727, 5424, 5425, 5426, 5427, 5428 T 5429
T~ faeN-TREE), Teda—aiaw,
SAYE—EIE |

7 % Aad st oW GER e Ho-s471, 5472%, 5424, 5425, 5426, 5427%, 5428 T 5420
TH-fRef-ARE0E, TEda—sia, WHIE—arE R ot uRaie SR W @ @ e &g
mﬂmﬂﬁawﬂmwﬁﬁ/mémm(@mﬁmﬁwm}m@ﬁm, 1981 (Zmemrnfix)
B gR—-2K & T Ua airenfie a2

g 6 7o s #Ra ey F Ranni shovo weer—1356 /2024 ade] 99 SOW0 IS U
3 # UIRe M Ri®—04.02.2025 B T afwr P -

.4, Learned Counsel appearing for respondent no. 2-UPPCB submits that the report of the joint committee will be
dully considered by it and needful be done.

..... 5. It will be open to all the parties to file objections to the report of the joint committee if they so desire.

ug f& 710 wsfig sRa sy § Rermd+ shovo ww@ir—13ss /2024 96 @919 F0M0 XY Ud
I # uRe Ry RAfd—10.122024 B agure ¥ fea wgaw @i grr oRaorm & wie Fdeo
fRi® 22.01.2025 BT fAar T war wgaw WY & smEn @ guTw v e 2

...vi. As per the MM11 Directorate of Geology and Mining Uttar Pradesh the project proponent has excavated
quanitity given below table form 2019 to 2025, Copy of the MM11 is attached as Annexure-v.

Sr. No. FY Excavated Quantity (Cubic Permitted Quantity (Cubic

meter) meter)
1. 2019-20 62,067 40,000
2. 2020-21 46,701 40,000
3. 2021-22 47,003 40,000
4. 2022-23 42,775 40,000
L 2023-24 40,372 40,000
6. 2024-25 39,995 40,000

S @ afaRea g R @) s § F= s @ ™ g-
..... 3. Recommendations:

Based upon the above field observations, Joint Committee recommends as below:

a) Project Proponent should comply the Environmental Clearance and Consent to Operate conditions strictly,

b) Project Proponent should conduct/execute the scientific/environmentally sound mining activity as per EC
conditions,

c) The District Mining Department and UPPCB should ensure the strict compliance of EC/CTO conditions and
sustalnable mining plan,

d) Project Proponent should obtain the NOC from the Ground water department for the extraction of ground
water,

e) Project Proponent should develop the boundary of the lease mining area and install pillars with get coordinate as
per mining plane, #

f) Project Proponent should have done regular health check-up of the worker involved in the mining activity as per
EC conditions,

g) Project Proponent should submit the third-party monitorirg repon as per EC conditions,

h) Project Propanent required to developed green belt within the lease area on priority basis as per EC/CTO
conditions.

i) As the Project Proponent has done mining outside the lease area] therefore, District Mining Department and
UPPCB should take suitable action as per rules.

j) Joint Committee in view that the local administration may also explore the possibility to construci internal road
by using dmf fund to avoid smooth transportation, reduce dust emission within the mining area

.
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75 5 SRITER W o @ P st 3 sffes
PR Wi @ @ W SfiRed @ wr e T 2 T e ¢ 5 R aw

o0 fadm ad R T @ @ | W o @ @) a (a4 | e @ @
HiA (g Ho) o) (e o) -
L 2019-20 62,067 40,000 22,067
2z 2020-21 46,701 40,000 6,701
3. 2021-22 47,003 40,000 T‘DDJ
a 2022-23 42,775 40,000 2775
5, 202324 40,372 40,000 72
6. 2024-25 39,995 40,000 :
an 278,913 2,40,000 38,918
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) el feis 29.01.2020 9§ Recommendations on Scale of Compensation to deal with the cases of
illegal sand mining ¥ AR Approach-2 @ 3R TAfaXHa gl @1 o o e g FeiRa o
1 ?:—-
Copensation =D x (1+RF+DF)
Where, D — Market value of illegally mined material, RF-Risk Factor and DF-Deterrence Factor.
7z f RAGET ERT W G @ e SRR G B f S @ e i Iew
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